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LEGISLATIVE ASSEMBLY 

Wednesday, 6th March, 1940.' 

The Assembly met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBER SWORN. 

Panilit Pyare Lal Sharma, M.L.A. (Cities of the United Provinces: 
Non-Muhammadan Urban). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

STAFF IN THE BRIDGE ENGINEElUNG WORKS AT MA.N:lu.n, GREAT lNDUJi 

PElimBULA RAILWAY .• 

219. *1Ii'. J. Ramsay Scott (on behalf of Lieut.-Colonel Sir Henry 
Gidney): Will the Honourable the Railway Member be pleased to state: 

(a) how ma,ny officials, subordinates and workmen, are employed 
in the Bridge Engineering Works at Manmud on the Great 
Indian Peninsula Railway, giving designation and ptty of each 
cadre of employees; 

(b) how many of them are Europeans and Anglo-Indians, Muslims,: 
. Hindus, etc.; -. . 

(c) bow many of the officers are on the permanent cadre and how' 
many temporary; 

(d) how many of the subordinates are permanent and how Plapy.: 
temporary; r  •  • 

(e) why officers alone are on the permanent cadre, and some of t'be 
subordinates are working for ten to eighteen years as tempo..'· 
rary; and . 

(f) whether any representations have been ~  to take this 
temporary staff on the permanent cadre; what is the reaSOQ 
for not doing so? 

The Honourable Sir Andrew Olow: (a) and (b)_ 1 lay a ~ 
the table giving the required information. 

(c) Three permanent, and none temporary. 

(d) 74 permanent and four temporary. 

(e) In view of the reply to part (d) this .does Dot arise, hut I may add 
that the Bridge Department is organised to provide a ~  nucleus 
whioh is supplemented by a temporary cadre when additional works llre 
taken in hand. 

(f) No representations have been received by. . ~
nate temporary staff, if suitable are in due cpurse hkely to fill vacaneles m 
the subordinate permanent cadre. 

- ( 957 ) A 
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. I ~ I  ASSBMBLY [6TH MAR. 1940 

DlSABILITIBS OF THE SUBORDINATES OF THE BRIDGE ENGINEERING WOBKS AT 

MAmtiD, GREAT INDIAN PENINsuLA. RuLWAY. 

280. *Mr. J. Ramsay Scott (on behalf of Lieut.-Colonel Sir Henry 
Gidney): Will the Honourable the Railway Member please state: 

(a) whether the subordinates of the Br_idge Engineering Works at 
Manmad; Great Indian Peninsula Railway, are not 
permitted: 

(i) to subscribe to the Provident Fund, 

(ii) to have carriages when on duty and out of their . ~  

and 

(iii) to take their families with them unless travelling on a 
pri l~  pass; . 

(b) whether when working away from headquarters, their batta is 
restricted; and 

(c) what is the specific rule for-therestriction of their batta ref.er.red 
to in part (b) above? ' . 

The Honourable Sir Andrew mow: (a) (i). No. All permanent 
subordinate staff detailed in the statement laid on the table of the House 
today in connection with the reply to the preceding question are. ~ l  

to subscribe to the Provident Fund. Two temporary Bridge Inspectors 
governed by the Great Indian Peninsula Railway Comp:lny Rules also 
subscribe to the Provident Fund. 

(ii) Five carriages have been provided for the use, while on duty, ~ 

four Bridge Inspectors and two Assistant Bridge Inspectors. 

(a) (iii), (b) and (c). I have called for certain information and will lay 
a reply on the table of the House in due course. 

COMPULSION TO occupy QUARTERS BY THE BRIDGE INSPECTORS, BRIDGE 
ENGINEERING WORKS AT MANMAD,GREAT INDIAN PENINSULA R.uLWAY. 

281. *Mr. J. Ramsay Scott (on behalf of Lieut.-Colonel Sir Henry 
Gidney): Is the Honourable the Railway l 1 ~  aware that the Bridge 
Inspectors on the Great Indian Ppninsula. Railway, Engineering Works, 
Manmad, are compelled to occupy railway quarters, though their actual 
stay at headquarters is for four days &,t the most and that they are com-
pelled to pay full rent for such occupancy? 

The Honourable Sir Andrew Olow: Bridge Inspectors appointed prior .to 
1st April, 1932, are entitled to free quarters when available, and if not 
available, an allowance in lieu of free quarters.· Those appointed. after 1sl> 
April, 1932, are not entitled to free quarters. but may be granted quarters 
if they require them and if available. .Staff leaving Manmad, without. a 
change in their Headquarters, are liable to pay rent for their quarters at 
Manmad if they are not vacated. .. . 

CONFIBHATION OF WORKMEN IN THE BRIDGE ~ I l  WORKS ATMAlOuoD. 
GREAT INDIAN PmirNSULA RAILWAY. 

,. 282. *Mr. J .. Ramsay Scott (on behalf of ~ .~ l l Sir Henry 
<Tldney): (a) Will the l~. the Railway Member kindly ~  



STARRED QUESTIONS AND ANSWERS 

whether it is a fact that many of the men in the Bridge Engineering Works 
at Manmad, Great Indian Peninsula Railwuy, have over fifteen years 
service and are denied being graded as permanent cadre workmen? 

(b) Are Government prepared to make this department a permanent 
concern and contirm ali the staff. as in the case of the officials? ' If npt. 
why not? 

(c) Are Government aware that the keeping of such a large number of 
workmen in the temporary establishment, while not a single official is 
temporary, is looked upon as just another method of economy against the 
subordinates and workmen, and acts to their prejudice? 
I 

The BODourable Sir Andrew Olow: (a) I understand that there are five 
men with over 15 years' service. 

(b) I would refer the Honourable Member to my reply to parts (d) and 
(e) of his question No. 279. Of the w':>rkmen, 215 are treated in the same 
way as werk!lhop staff on Railway workshops and have the privilege of 
subscribing to the Provident Fund and are entitled to one month's notice 
of dispharge or one month's pay in l . .~ ~. 

(0) No. 

EXPENDITuRE ON IMPROVEMENTS IN THE' BRIDGE ENGINEERING WORKS AT 
MANMA.D, GREAT INDIAN PENINSULA. RA.ILWAY. 

, , 

283, •• K:r. J. ltamsay Scott (on behalf of, Lieut.-Colonel Sir Henry 
Gidney): Will the Honourable the Railway Member be pleased to state the 
total amount of expenditure incurred by the ra1lway in making improve-
ment., in the Bridge Engineering Works, Manmad, Great Indian Peninsula 
Railway, giving details for each department? 

The Bonourable Sir Andrew Clow: Enquiries are being made from the 
Railway Administration and a reply will be laid on the table in dUe course. 

DENllL OF THE BENEFITS OF PRoVIDENT From TO MENuLs ON THE ASSAM 
'. BENGAL RA.ILWAY. 

284. *JIr. Akhil Ohandra Datta: Will the Honourable the Railway 
Member be pleased to state: 

(a) ,if Government are aware of the fact that many, menials of the 
Assam Bengal Railway, though drawing a pay of over Rs. 20 
and as such entitled to the advantage of Provident Fund. are 
not allowed the same advantage? 

(b) the number of such menials; :',;.) 

( c) the reasons therefor; . and 

(d) if Government are aware of the deme.nd,of the , menials getting 
below Rs. 20 for' the advantage of the Provident 'Fund and if 
they are prepared to consider the advisability of extending 
this advantage to them? 

The Bonourable Sir Andrew mow,: (a) and (c). Under ,the Rules 0.£ !he 
Provident Institution on the Assam Bengal Ranway Company Ltd. ~ whICh 
they have forwarded to Government, m,eRial servants are, not ~ ~  to 
the Provident Fund. . ' 
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(b) Government have no information. 

(d) No: the staff employed on this railway are not Government serVQnts 
and the matter is one for the Company to consider in the first instance. 

DEifAND pIOB WA1J. BONUft :fly THE ASSAM BENGAl. RAILWAY EMIiLoYJIIES. 

285. *lI[r. Akhil Ohandra Datta: Will the Honourable the Railway 
Member be pleased to state if Government are prepared to take into consi-
deration the rise in prices and to consider the demand for wllr bonus by 
the Assam Bengal Railway employees? 

The Honourable Sir Andrew Olow: No: the staff employed on this rail-
Way ate not Giwei'nttuint sel'Vants and the tnatter is one for tlfe"C)om,pany 
to consider in the first instance. ' 

PRoVISION OF MEDICAL R1IlLI1!lF FOB TlIJI CmrSULATII STAn', E'ftl" A.T 
JALALABAD. 

286. *)[aulvi AbdUl Rasheed Ohaudhury: Will the Secretary for ~
nal Affairs please state: 

(8) whether it is a fact $at there is neither a hospital, nor a docto.f 
in the l!ritish Coruiulate at ,J alalil.bad; " 

(b) whether there exists an Indian colony at J alalabad, ~  w.l1ether 
it is a fact that a nuInber of respelrtiable guests n(J\\r and then 
stay at the Consulate; and 

(c) what steps Government are taking for the arrangement of medi-
cal relief for the Consulate staff, visitors and Indian residents 
at Jalalabad? 

Ill. O. K. Oaroe: (a) Yes. 

(b) Government are unaware of the existence of an Indian coloJ;ly of 
any size at J alalabad. It is true that ~  of the order suggested iii. the 
question occasionally stay a night at the Consulate. 

. . 

(c) In view of the very small staff of 'the Consulate and'its comparative 
1'roxim'ity to India, Government do not consider any special local arrange-
ments for medical relief necessary. Further in an emergency medical 
assistance can be sent to the Consulate from His Majesty's Legation at 
Kabul, , as has been done in the past. 

J[aulv1 Abdur Rasheed Ohaudhury: What a.rrangements· exist for the 
medical treatment of people in the Consulate who may fall ill? • 

~. O. It. O&1'o'e: As 1 have already said in answer to part (c), 'in tha 
past Ii. doctor has been sent doWn from His Majesty's Legation at Kabul. 
Also, it would be possible to obtain early medical relief by 8. telegraph to 
Peshawar. 

J(aul'ri AbdUl ltuheed OhaUdhury: How ~ is that hom' l l ~  

lII't. O. E. ~  Jalalabad is situated about 40 miles 'beyond the Ihd6-
Afghan frontier 'in the eastern province of Afghanistan. '  "  " 



, :' STARRl1lP l. ~  AND A;NSWlmS 
, 

PRoMOTIONS TO ASSISTANT'S GlU-DE IN THE !luLWAY D)U'ABT¥ENT. 

+287 •• J[r. Umar A1y Shall: Will< the Honourable Member for Railways 
please state: _ 

(a) the total strength of the firat, second anti third division clerks, 
separately, in the Railway Department as it stood on the 1st 
May, 1930; 

(b) the number of vacancies that occurrell in tnefust division since 
1st May, 1930; 

(c) the number of new posts that were created in the first division 
since 1st May, 1930; 

(d) the number of vacancies in the first division which were tilled 
by promoting either second division or third division clerks; 

(e) the number of v'lcancies which were filled by appointing out-
. siders .through tbePuhlic &rviae Commission or ~ RQIDe 
Department, as the case may ~  and 

(f) in how many cases a departure from the fifty-fifty per cent. rule 
was made in fiJ,ling up the vacancies which occurred since the 
1st May, 1930? . 

The Honourable Sir Andrew Olow: (a) The permanent strengths were 
33, 45 and 29 l ~  

. (b) and (d). I regret that I cannot undertake to trace all the vacancies, 
permanent or temporary; but ·o{ the men now in the first division, 19 have 
been promoted since the date mentioned by the Honourable Member. Of 
these, 12 were .promoted from the second divisi(:m, and . none was directly 
promoted from the third ·div4iSion . 

. (c) 12 posts have been created and ten abolished, resulting in a net 
increase of two posts. 

(e) One. 

(f) The· fifty per cent. rule ~  ~  the first division 
was introduced in the Railway Board's office from the 1st September, 
1937. ~  tllen ~  ~ .  have .been £illed,. ~ .~  ~ l ~  
one by direct :recrui4neqt. and olle man ~  l ~ to the first dIVIsion 
whetn .~ ~ l poSt ~ . holding w,,:s cOll\:erte9:' fnt.o;a first 4ivision 
pos. 

PRoMOTIONS TO ASSISTANT'S GRADE IN THE DEPARTMENT OF COMMUNICATIONS. 

+288. ~l 'tJm&r AIy Shalr! ·'W-rll file Honourahle MeTtlber for 
Communitlatibns kindly state: .'.. I 

(a) the total strength of the Ikst, second 1 ~ l  divisiMl.<i}erks. 
separately, in the Department of CommnnicatioD1! -ss'it stood 
on the date of its creation; 

(b) the number of vaca»cies that occurred in the first -division since 
that date; 

(c) the humber of new posts created in.the first division since ~  
date; 

(d) the number of vacancies in the first division wblah ware tilled 
by promoting  either second division or third divi.l!4w. cleJoks; 
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(e) the ~  ot" vacancies which werefiiled by appointing out-
siders through the Home Departmentjsnd:, 

(f) in how many cases a departure from the fifty-fifty per cent. 
rule ~ made in filling up the vacancies which occurred 
,since the date of the creation of the Department? 

The Honourable Sir Andrew Olow: (a) 16, 14 and 18 respectively. 
(b) 4, of which 2 were purely temporary. 

(c) 9, of which 4 were purely temporary. 
(d) 9, of which 6 were purely temporary. 

(e) Four. 

(£) None. 

PRoMOTIONS TO AsSISTANT'S GRADE IN THE EXTERNAL AFFAIRS DEPARTMENT. 

~ . *)[r. Umar AIy Shah: Will the Secret.ary for External Affairs 
please state: 

(a) the total strength of the first, second and third division clerks, 
separately, in the External Affairs Department as it stood on 
the date of its separation from the Political Department; 

(b) the number of vacancies that occurred in the first division since 
that date; . 

(c) .the number of new posts created in the first division since that 
date; 

(d) the number of vacancies in the first division filled by promoting 
, either second division or third division clerks; 

(e) the number of vacancies filled by appointing outsiders. through 
the Home Department; and 

(f) in how many cases a departure from the fifty-fifty per cent. 
rule was made in filling up the vacancies occurred since the 
date of 'separation? 

JIr. O. X. Oatoe: (a) On the bifurcation of the late Foreign and Poli-
tical Department on the 1st August, 1937, the total strength of the First, 
Second and Third Division Clerki! in the External Affairs Department was 
as shown below: 

Asaiatante. 

32, iJIoludiDg qne &ppOintJJt,ent 
of the Superintendent, Nepal. 

Seoond DivWcm ' 
Clerks. " 

27 

(b) 8 vacancies. • 

Third DiviaiOl!-. : 
Clerks. 

(c) 3 temporary posts. . 

(d) 4 permanent vacancies and 2 temporary vacancies ftkely to become 
permanent were filled by promotion. 

(e) 5 vacancies. 

(f) None. 

t Aniwer to this question laid on the table, the questioner' being ';'blCt;' 
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ALLOTMENT OF FUNDS FOR CONsTRuOrroN 01' ROAD3 IN SUfi).:>' 

290.-)[ian Ghulam Kadir J[l1bammad Shahb&Il: (a) Will the Honour-
able Member for Communications be pleased to state whether Govern-
ment have received any representation from Sind Government for allot-
ment of more funds from the 'Road Development Fund' for construction 
of roads in Sind? If so, how W8B the same disposed of? 

(b) Is the Honourable Member aware that in Sind there are no metalled 
roads worth the name? If so, do Government propose to allot more 
funds for construction of such roads? If not, why not? 

(c) What is the criterion for allotment of funds for road constructions 
to various Provinces in India? 

Cd) Are there any roads in Provinces which have been constructed 
directly by the Government of India? If so, why no such roads .are 
being constru.cted by the Government of India in Sind Province also? 

The Honourable Sir Andrew Olow: (a) Yes. The Provincial Govern-
ment have been invited to put forward a short-term programme com-
mensurate with the amount of money, which can be made available during 
the next two years, and as soon as this is approved it 'is proposed to make 
a further grant of Rs. 3 lakhs from the Central Reserve of ~ Road Fund. 

(b) Government are aware that there is a very small mileage of metalled 
roads in Sind, but the need for better rural communications in Sind is such 
that it cannot be met merely by the extension of the mileage of metalled 
roads and the development of chea.per types is necessary. Government 
have made grants, and propose to make further grants, to assist 
programmes of road development which include both types of roads. 

(c) The Honourable Member is referred to paragraph 3 of the Resolu-
tion on road development adopted by this; Assembly on the 10th Febl'Y8ry, 
1937. Grants from the Reserve with the Government of India are made 
for schemes of intrinsic importance and, particularly. in order to assist 
the less developed provinces and areas. 

Cd) The Government of India do not directly construolt roads in pro-
vinces. They allocate to the provinces their shares in the noad Fund in 
accordance with the .principles laid down in the Resolution referred to and 
make grants, where necessary, from the Central Reserve in the Road Fund. 
From the latter they have so far made grants totalling 14 lakhs to Sind. 

BOOK-STALL CONTlU.CT ON THE NORTH WESTBRN RAILWAY. 

291. -Bha.t Pa.rma Na.nd: (a) With. reference to the answer to my ques-
tion No. 133, dated the 23rd February, 1940, will the Honourable the 
Railway Member state the General Manager of which Railway h8'8 re-
newed the contract? 

(b) Has that General Manager got power Cio act for all Railways whieh 
enter into contract with the firm of Wheeler and Company? 

(c) Has he been given full authority to make contracts on his own 
pption? 

(d) Was it not his duty to call for ~  on the expiry of the tenD 
of the con tract? 

(e) For how long has this firm enjoyed the privilege of this contract? 



~I l  ASSBMBLY [6TII Mu. HMO 

The JJpQD1lr&ble Sir u,uew OlQw: (a) A.s ~ . Wheelers' contral1t 
With the North Western Railway was mentlOnedm the Honourable Mem-
ber's question, my reply: rsfarted to the General Manager of that railway. 

(b) No. 
(c) The contracts which General Managers and other railway officials. 

are empowered to execute are listed in Home DepartIl}ent. Notification 
No .. F .. 1O/1/36.Judicial, dated the 23rd Augu&t., 1937. 
(d) There was no obligation on the part of the Gen.eral ~  North 

Western Railway, to call for fresh t.enders on the expll'y of thls par1licular 
contract. . 

(e) Since 1888. 

ABsmiOE OF WAITING ROOM BEARERS AT MALAxWAL RAILWAY STATION. 

+292. *-nan Bahadur Sh&ikh I'ul-i-Baq Piracha: (a) Will the Honour-
able the Railway Member pleuse state whether Government are aware that 
Malakwal is a very importallt l ~  station and railway junction on the 
North Western Railway? 

(b) Is it a fact that there are tleparate waiting rooms for first and 
~ cl1l.ss passengers, and that there used to be two bearers (waiters) 

for each waiting room, who; ·since some months back, have been remove.d? 

(c) Why were the waiters removed? Are Government aware that 
in the absence of waiters, passengers feel very great trouble and incon-
venienee? 

(d) Are Government prepared to consider the question of reappointing 
the waiters (bearers) for each 'Of the waiting rOoms at Malakwal rail-vB'Y 
junction? 

The Honourable Sir Andrew· Olow: (a) No. It lS a junction 0n the 
North Western Railway but I should not regard ~  as a very important 
railway station. 

(b) There are separate .first and. secolld class waiting rooms. There 
used to be two bearers only, who were removed in October, Hl30. 

(e) Because their ~ l~  was not justified. The daily average of 
~  and ,second ~l  tlC.kets lss:ued and collected was only four; connecting 

trlullS. are ~ ~ l  tlmed, and 10Il:g halts at the statJion are unnecessitry. 
(d) No. ' 

. . 
REORUITMENT: OF ~ ON tiE 'NORTH WESTERN RAILWAY. 
~ *JIr, ~~  .bhar l ~  Will 'the' 'Hbh6url\]:Sle M;'eruber 

fur l ~  be pleased to .~  if, it is a Iact that a certain lluniber ot 
Muslims were recruited as guards grade II on the North Western Railwa-tT 
in 1936? .  . ~ 

(b) Is it a fact that a selection for existing ~  in grade III was 
held in 1936, but the vactmeies are going to be filled in 1940'1 ...' 

( c) ~  it a fact. that those Muslim employees who were recruited as 
guards m grade II m 1936, were not called in the selection for grade :UI 
held in 19B6? . 

.t Answer to. this questiov. laid on the l~  the questioner being absent. 
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(d) Is it a fact that now those guards, mentioned in parts (a) and (c) 
above, are blocked on the maximum of grade II? . 

(e) Is it a fact that a. delay of foW' years in filling the vacancies has 
put book for long years the prospects of these youngmen·recruited in 1936? 

(f) For wh8't definite reasons the selection held in. 1936 for promotion to 
grade III is considered current and up ~ the mark m 1940 and, when the 
vacancies were not to be actually filled m 1936, 1937, 1938 and 1939, why 
the .selection was held so early? 

The Honourable Sir Andrew Olow: With your pernusslOn, Sir, I pro-
pose to reply to questions Nos. 293 and 294 together. I have called for 
information and will lay a reply on the table of the House in due course. 

REORUIT,MENT OF GUARDS ON THE NORTH WESTERN RAlLWA.Y. 

tt294. *JIr. ][llhammad Azha.r Ali: (a) Will the Honourable Member 
for Railways please state how many candidates in the list of selected 
candidates for promotion as guards on the North Western Railway from 
grade II to grade III prepar:ed in 1936, belong to the Muslim and Hindu 
community? 

(b) How many of the guards in grade II, who are recruited in 1936 and 
are now blocked on the maximum of grade II, are Muslims and Hindus? 

(c) Is it a fact that these guards recruited in 1936 in grade II have also 
been denied an opportunity to qualify in T-5, i.e., Senior Assistant Station 
Masters' course? If so, why J 

(d) How many Muslims and Hindus have been qualified in T-5 course 
during the last five years? 

REPBESENT'ATION 01' MUSLIMS IN THE RANKS OF SIGNAL AND BLOCK 
INSPECTORS ON THE EAST INDIAN RAILWA.Y. 

t295. *][r. ][uhammad Ashar Ali: (a) Will the llollourable Member 
for Railways be pleased to enquire and state if he is aware that amongst 
the class of Signal Inspectors, Block.Signal Inspectors, Assistant Signal 
Inspectors and Assistant Block Signal Inspectors, on the East Indian Rail-
"ay, Muslim represent8ltion is practically nz1? ' 

. I 

. (b) How many Muslims have worked as Signal Inspectors and Block 
SIgnal Inspectors on the said Railway.during the iast·25 years? 

The Honourable Sir Andrew Olow: (a) The Classified List of Subordi-
nate Staff of all Departments on Scales of Pay ri&ing to Rs. 250 and above 
on the East Indian Railway shows that there are two Muslims in & 'Cadre of 
81 Inspectors and Assistant Inspectors in the Signal Department. 

(b) Information for the last 25 years is not available, but for the last 
:five years there has been none. 

t Answer to this question laid on the table, the questioner being absent. 
Wor answer to this qnestioD, 8ee answer to 'queation No. 293. 

B 
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AssISTANT SIGNAL AND BLOCK. IN-sPEOTOBSBKl'LOYED ON TlIE QUDD: AND 

ROKILKUND AND EAST INDIAN RAILWAYs. 

~ •• ][r, Muhammad Azhar Ali: (a) Will the .Honourable the Rail-
way Member please state how many' Assistant SIgnal Inspectors and 
Assistant Block Signal Inspectors ~  are. employed. now on the 
Oudh and Rohilkund Railway and East IndIan RaIlway sections of the 

East Indian Railway? 

(b) How many of them are Europeans, Anglo-Indians, Indian 

Christians, Hindus and Muslims? .. 

(c) What are their grades on the two sections {East Indian Railway 
and Oudh and Rohilkund Itailway)? 

The Bonourable Sir Andrew Clow: (a), (b) and (c). Such 'information· 
as is available with Govemment will be found on pa!!,es 31 'to 35 of tha 
East Indian Railwav Classified List of Subordinate Staff of all Departments 
on Scales of Pay rising to Rs. 250 and above, a copy of which is in the 
Library of the House. 

SENIORITY OF ASSISTANT SIGNAL AND BLOCK INSPECTORS ON THE EAST hmIAN 
RAILWAY. 

,+297. *J(r. Jluhammad Azhar Ali: (a) Will the Honourable the RaHway 
Member please state whether it is a fact that seniority of Assistant Signal 
Inspectors and Assistant Block Signal Inspector;; on the East Indian Rail-
way is counted from the date of confirmation in the cadre? 

(b) Is it a fact th"t some of them with greater length of service are 
held junior to those with less service? 

(c) If the reply to part (b) be in the negative, will the Honourable 
Member be pleased to lay on the table a complete list of Assistant Signal 
and Assistant Block Signal Inspectors employed on the entire Railway 
in order of seniority and with the date of initial appointment and d.ate of 
confirmation of each of them? 

The BODOUl'&ble Sir Andrew Clow: (a) and (b). ·Yes. 

(c) Does not arise. 

REPRESENTATION OF MUSLIMS IN TIIB RANKs OF SWNU. AlfI) BLOOIt 
INSPECTORS ON THE EAST INDIAN RAILWA,Y. 

t298. *Kr. KulallDUDo&d Ashar Mi: Is the Honourable Member for Rail:" 
ways prepared to take steps to ensure adequate Muslim representation 
in the rank of Signal and Block Inspectors on the East Indian Bailw8iY? 
If not, why not? 

"flit! Kol1Ourable Iifu hcf:rew O1ow: These .posts are filled by promotiolll •. 
Government have issued instructions regarding the communal representa-
tion of minority communities in direct recruitment to the Railway Sub-
ordinate Services, and as qualified Muslims become available in the' AllSist.;. 
ants' posts from which promotion is made, they will be considered for 
selection. 

c', 

t Auonver to this question laid on the table. the questioner being absent. 
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'l'RANSJ'ira OF WORK ~  WITH PnnBnU.GE TO ~ .  TO TBlI 
. ,. DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

t299. *J[han Bahadur Shaikh J'azl-i-Baq Piracha: Will the Secretary 
'for External Affairs please state : 

(a) whether it is a fact that the subject of Pilgrimage to Hedjaz, 
before it was transferred to the Department of EducatioQ, 
Health and Lands, was dealt with by the Foreign and Poli-
tical Department; if SO, what the reason for this transfer was; 
and 

(b) whether it is a fact that the work connected with pilgrimage to 
holy places in Iraq and Iran is being dealt with in the ~l 

Affairs Department; why this work was not transferred to the 
Deparlment of Education, Health and Lands, like the work 
of the subject-Pilgrimage t.:>· Hedjaz? 

•• O. 1[. Oaroe: (a) No. Prior to the last war the Haj pilgrimage was 
dealt with by the Education Department. After the war the late Foreign 
and Political Department were drawn in more and more owing to political 
factors caused by the altered situation arising from the war. There was 
considerable overlapping and it was therefore decided that the then Edu-
cation Department should be responsible for the transport I arrangements 
a.nc;l matters affecting sanitation and quarantine, while the late Foreigll and 
1'01itical . Department should be responsible for all political matters. 

(b) The External Affairs Department a.re dealing with the pilgrimage to 
the holy places in Iraq and Iran as no special transport arrangE-ments are 
necessary and the questions ariS'ing from this pilgrimage are mostly political. 

UNSTARRED QUESTIONS AND ANSWERS. 

RAIDS, DACOITIlDS AND KIDNAl'PINGS IN AGBNCIES AND CBTAIN DISTBIO'rS. 

80. Jla,ulvt Abdur ~  Ohalldhury: (a) Will the Foreign Secre-
~  please give details in the following form of the raids, dacoities and 
kldnappings in the agencies and in the districts of BlOnnu, Kohat and Dera 
Ismail Khan, during the last three  months, vie., November, 1939, to 
..T anuary, 1940: 

(i) Serial number, 

(ii) date of occurrence, 

(Iii) place of occurrence, 

(iv)property looted, 

(v) persons killed, and 

(vi) persons kidnapped? 

(b) What steps are Government taking to stop these raids? 

. Mr. O. It. Oaroe: (a) A statement containing the details asked for is 
laid on the' table. . 

. -tAmwer to this question laid on the-table. th& qQ8atieDw·-b&iDg abaeDt. 
u2 
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(b) The Honourable Member is referred to the reply given to part (b) 
of question No. 56C, asked by Mr. Lalchand Nav81rai in this House ll~ 

the 9th February, 1940. 

Detail8 oj mid8, dacoitiea and kidnappig8 that took place in the Tribal ~  Norlh. 
WeBt Frontier, and in the DiBtrilCt8 oj Bannu, Kohal and Dem 1-" Khan, during Ow 
period 18t November, 1939 to 318t January, 191,0. 

SerIal Date of PelaODI Persons 
No. occ:urrence. Place of occurrence. Property looted. killed. kldnappe4. 

1 1-11-39 Bannu-Hlranshah Roac! POBSeSSiona of the pas- ... ... 
sengera of a lorry. 

2 2-11-S9 Bannu Kohat Road .. , 2 Hindus and 1 ~ 

I ~  of pollee. 
(1 Indu since ~ 
ed). 

3 3·11-39 Halder·'-Kach Lorry looted of contentl! .. , ... 
4 3-11-39 Near Gul Imam ... 1 Hindu ... 
6 56-11-39 Hasanniln Suran! area ... ... 1 MohatnllladMl ~ 

Inspect«, TIIleJ\boIIe· 
Department. 

8 5/6-11-39 Shah AlaIn (Near Tank ... ... 1 JUndn • 

7 6-11-39 Bannu-BazmakRoad ... ... I ~

S 7-11-89 MU8&kkI ... ... IBlndu. 

9 19-11-39 Bannu-Isha Road Lorry looted of conten.., ... ... 
10 2'-11-89 D. I. Khan Tank ... 2. (1 Sikh) (1 

HIndu). 
Major DuaaI w1tIl ~ 
HIndu.. 

11 15/26-11- Mullazal Ghee tins and other food ... .. , 
39. etutf. 

12 26-11-39 Khlrgl·J"andoIaRoad. _ Lorrleelooted or coot- ... 
tents. 

13 29-11-89 Bannu-Bazmak Road Food stutf and cash .. -
from lorry. 

14 2-12-39 Landlwan (North. ... 2 Hindus • 
Wa&IrIstan). 

15 2-12-89 Bannu-BazmakRoad. Sheep from lorry -
18 8-12-89 Near Khar Kamar One letter and passeD-

. ( . 

f.ers· kit from a mall 
.. , 

orry. • 

17 S/9-12-89 BOO ;vards from Wana ... 3 Hindus 1 ..-Camp. Wazlr bad-
ragga. 

18 12-}2-39 Bannu-Bazmak Road. Lorry looted or CGIltent! ... '3men. 

19 12/18-12- BazaniPoat Bania shop looted of ... ... 
39. eontentl!. 

to 14-12·39 Bannu Datta Del .' Mall bag and passen- .. , 
senger's property. 

21 15-12-39 Kanlrogha 
, . 

Private lorry looted ... .. -
22 19-12·89 Tal-Damdll 

(Wazlrlstan). 
Road ... ... 2MusIIma . 

as U-12-39 Tana! GuIkach 
, 

Road ... 2 HIndus (M. B. 8 • 
(Wazlrlstan). eJIlployees). 

I. 25-12-39 ~ ll Bazmak Road Lorry looted of content! ... . a&IrIstan). 

iii 25-12-39 Malagan (D. I. Khan) 9 of :Frontier Comta-
~. 

16 26-12-39 Bannu-Bazmak Road Lorry looted of content! ... 
(Wazlrlstan). 

I 
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Property looted. 
Penons 
ldlled. 

Penons 
kldDapped. 

977 

~ ~ ~ ~
18-19-311 Kama Khel (Bannu) • 

27-12-. Bannu-Mlranshah Boad 
(Wazlrlstan). 

.12-39 Razmak Taucia China 
Boad (Wazlrllltan). 

:II) lID-IWII Wana Camp 

31 30-12-39 Bizal Khel (Bannu) 

:3111' 30-19-39 PIazha Raghza . 

'33 

31-111-18 IlaDnu-Razmak Boiad. 

9-1-40 Bannu-Basmak Boad. 

3-1-40 ~  lI'aqlr Cbaukl 
ADd J[bIru ][hal 
(Bannu). 

:a7 3/4-1-40 PIazha 

6-1-40 

Clotbeaand otbermate-
rial from a lorry. 

Lorry looted of contents 
(sheep etc.). 

Lorry looted of contents 

XaIlIorry looted 

Wana KalIaud Battalion 
IOrrilooted. 

LoIIT.looW ot:contente 

Banfa's house looted 

I 

• -1-40 

Near Marat Naral (Wa-
zlrlstan) (Mall lorry 
searched and then al-
10'll'ACi to JIIOIle8!!). 
Bannu-Razmak Road. Lorry looted of contents 1 Khassadar 

Tiarz.. Ladba hd 
(South WaaIrlBtan). 

7-1-40 Near Blzan Khel (Ban-
nul. 

7-1-40 Bannu 

7-1-40 Near Teri'll'aDI. 

8-1-40 Near GandaU (Bannu) 

8-1-40 Doab.. Darsamand 
, Boad·(KolIat Dtatt.) 

..&G, Jl-l-40 Amanda! near"Bannu 
(School burnt). 

Lon7 held up. No 10118 

'"U 10-1-40 JSennDatt& J Del JlaII bas 'stolen from 
Road. XaIllorry. 

10-1-40 Daudaliab 
(Batlnu). 

,Village 

.. ; i li-l-40 :Akbar' Xlian Takbtl 
Khel. *' 12/18-1-40 ManJiwala ~ , 

.... 6 

at! 

(Bannu). 

-1'-1-40 Obort'll'ala 
(Bannu). 

vnlage 

16-1-40 North of Zam Post 

15-1-40 Lakld (Bannu) 

111-1-10 Lanc1fdak. 

18-1-40 ;rater Alp4 ,_ . Civn lorry looted 

10-1-40 BetWeen XhIraI' and Hall and clYIl lorry 
HanzaI. looted. 

67 22/23-1-40 lhandu (School bumt) 

:18 23/24-1-40 l~
ed and fumltllh' 
burnt). 

1 

1 

1 Hindu, 2 Mmllms. 

·11 HlndllB. 

II MualIlDII. 

IMueUm. 

2HIDdus. 

4MuslIma. 

I postal o1IIclal • 

I Sikh. 

I Hindu, I Muslim. 

3 Hlndue (I died 
since). 

I Hindu. 

4 persons. 

Frontier Constabu-
Ia1'y sepoy. . 

2 women. 

1 MualI\D. 

6 Hindus (2 men: 2 
girls, 1 woman). 
(1 woJlllll!. found 
'IdUed later); . 
2 Khassaciars • 

1 Hindu boy; 1 MWI-
11m boy • 

• • 

• 
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~ Datilof PemoDll PeI8ODl1 

No. .lIClClIIrrence Place of IIClClIIrrence; Property looted. killed. kipnapped. 

69 2'·1-40 P1rdllKlli 
2 Hindu DIen, 
Hlnclu womau.· . 

I:. 

eo 26-1-40 landola-RumakRoad Lorry looted rI contento! ... 8l1luallma. 

61 26-1-40 Naurang Saral ... ... allUlll1ms. S l ~ 

62 28/29-1-40 Bhartb ... ... 1 Hindu anQ bJB wlfe_. 

6S 29-1-40 DaudSbah ... .. , 1 PolIce eout&ble. 

84 29/30-1-40 Lakkl (Scbool burnt) • ... .. , ... 

DIESEL CARS PUBCHASED BY TJIE NoRTH WESTERN RAILWA.Y. 

6!. ][han Bahadur Shaikh I'ul-i-Baq P1racha: (a) Will the Honour-
able the Railway Member please state if it is a fact that some Diesel Oars 
were purchased by the North Western Railway in or about the .year 1~  
How long did each of the cars work? How many of them 'are stIlI working. 
-and how man)' of them are out of order? 
(b) What was the amount spent in purchasing the cars, and what was 

the net earning from the cars? 

(c) Is it a fact that these cars proved an utter failure? 

(d) Is it a fact that in order to work the cars and, to train persons ~ . 

men were imported from Hungary, who neither knew English nor Urdu to. 
train the persons? 

(e) How much salary was paid to these men, and for how long? Are-
they still in serviCf:l? 

(f) Who was the officer responsible for purchasing these eara? 

The Bonourable Sir Andrew Olow: (a) Eleven cars were ordered from 
Messrs. Associated Electrical Industries (India) Limited in 1938 dnd. 
delivered in 1939. Each car completed 50,000 mUes approximately 
during seven months in service. They have recently all been withdrawn. 
from service for cverhaul and modification by the contractor,. 

(b) The purchase price of the cars is about 15 lakhs, which is ~l  

on certain conditions prescribed in the contract. As these conditions have· 
not yet ~  fulfilled, no payment has yet been made. .At this s ... 
I cannot state the exact net earnings from the cars, but thfl ~

occupancy was over 50 per cent. of the seating capacity and on ibis basis: 
net earnings would be about Ii annas per car mile. :Further savmgs life-
expected to accrue when heavier haulage units are released for other.' 
work on replacement by these cars. 

(c) No. 

(d) Under the terms of the contract, the manufacturers, Messrs. Ganz: 
and Company, Budapest, had to provide maintenance engineers and staff 
for the initial trials and to instruct the North Western Railway staff in 
Ule maintenance of the cars. The engineers have sufficient knowledge of 
English to discharge this duty. '  . 

(e) These men are the employees of the contractor and not Qf GQV-
ernment, who are not responsible for their salary. 



UNSTARRlm QUESTIONS AND ANSWERS 979 

(f) This is not a matter in whkh rfsponsibility rests with a particular 
officer. The project was sanctioned by GoveI"Jlment and approved by the 
Standing Finance Committee for Railways as an experimental measure to 
prevent further loss of traffic to the roads by providing more frequent and 
faster services at a lower operating cost between certain important centres 
in the Punjab.. This type of vehicle had, I understand, proved its 
suitability for this purpose in Europe. The order was placed through the 
Indian Stores Department. 

MEMBER SWORN . 

. JI[r.President (The Honourable Sir Abdur Rahim): The Chair ~ 

informed that Mr. Shrivastava, who proposes to take the oath today, is 
unwell and unable to move from his seat. In the circumstances, he ma:! 
take the oath from his seat in the presence of the Secretary. 

[Babu Hari Saran Prasad Shrivasta.va, M.L.A. (Muzaffarpur cum 
Champaran: Non-Muhammadan) was sworn in  in his seat. ] 

PUBLICITY OF THE PROCEEDINGS OF THE MEETINGS OF 
SELECT COMMITTEES. 

Kr. P. E. James (Madras European): Sir, I would like to draw your 
attention to a matter in regard to which I suggest the Chair should take 
some notice. Last Saturday, a report from a certain press agency alleging 
certain decisions which had been arrived at in the comse of the Select 
Committee proceedings on the Excess Profits Tax Bill was published in a 
number of newspapers, and I understand that precisely the same message 
was broadcast by the Government of India itself from the All-India Radio 
Station in Delhi on Friday evening. I have always understood that the 
proceedings' of JI. Select Committee are . ~l  and. I think it would 
be of very great value, not only to Members of this 'House,but also to 
~  press generally for their guidance if you would give some explicit 
directions op this ma.tter and P\lt beyond the shadow of a doubt the 
position of Members of the Select ~  and the confidential nature 
of their proceedings. I hope, Sir, you will be'r;{ood enough to take notice 
of this matter and to clear up any doubts that there may be from previous 
rnlings of the Chair. . 

)[r. Presl4ent (The Honourable Sir Abdur Rahik): The Chair has seen 
that report in one of the press messages. The Chair will oonsider the 
matter and give its ruling afterwards. 

THE EXCESS PROFITS TAX BILL. 

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE. 

The HOIDOUrable Sir ~ ~  Member): Sir,· 
present the Report of the Select Committee on the Bill to impose a tax 
on excess profits ariBing out of. ('.ertain businesses.-
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. MESSAGES FROM THE COUNCIl, OF STATE. 

Secretary Of the .Assembly: Sir, two Messages have been received fr0Ill 
the Council of State. The first Message runs as follows: 

"I am directed to inform you that the Council of State at ~ ~  hel? un I he 
5th March, 1940, agreed without any amendment to the folloWlng BillS which were 
passed by the Legislative Assembly at its meetings held on the 15th and 23rd Febru-
ary, 1940, namely: 

1. A Bill to provide for the registration and more effective protection of Trade 
Marks; 

2. A Bill further to amend the Indian Coinage Act, 1906; 

3_ A Bill to facilitate the 'changinlJ of the date :on which the annal .aCIXIllnts 
of the Reserve Bank of 'Indla In'e closed; 

4. A Bill further to amend the Indian Emigration Act, 1922; 

5. A Bill further to amend the Reserve 'Bank of India Act. 1934; and 

6. A Bill to consolidate and amend the lav .. relating to Arbitration." 

The second Message is as follows: 

"I am directed to inform you that the Bill further to ~ ~ the Factories ~  
1.934, for a certain p'upose, which was passed by the Leglslatl'fe. Assembly at ~  
meeting held on the 23rd Feb111lary, 1940. was passed by the CounCil .of State at lts 
meeting held on the 5th March, 1940, with the amendments, shown. m  . the encloied 
statement. The ~ l of State requests the concurrence of the Leglslatlve Assembly 
in the amendments." . .' . 

I lay on the table the Bill, as amended b:v the Council of State. 

THE DRUGS BILL. 

Sir G4'ia Shankar Batpai (Secretary: Department of Eaucation, Health 
and Lands): Sir, I move: ' 

"That the time appointed for the preeentation of the Report of the Select Com-
mittee on the Bill to regulate the import, manufacture, distribution' and sale of drop 
be extended up to the 15t4 March, 1940." 

The position is that ~ have been able to hold only one. ~  80 far. 
We intend examining certain expert witnesses and we do not therefore 
feel that we should be in a position to present the report ..-Uer·;hsll the 
15th March. 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 

. "That the ~  appointed, for ~  ~ ~ of tbe. ~ ~ of the Select Com-
mlttee on the Bill to regulate the nnport, lnallufacture, dlstributlon and Bale of drugs 
be extended up to the 15th March, 1940." 

. Maulvi Muhammad Abdul Ghani (Tirhut Division: ~  : 
SIr, I move: ,', .,,' ,: "'.' '. ~  .. ~  

"That in the motiou for the figures ana word '15th March' thefignreB ·.aDd ward 
'30th June' be ~ .  
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In moving my amendment I want to submit to the House that this is 
~ Bill which requires careful eXQmination. It is necessary to examine 
·experts and visit various localities. The Bill deals not only with the 
<lontrol of drugs but also manufacture. How drugs are manufactured 
l'equires to be seen or at least the eliciting of information from expert 
witnesses. I cannot see why the Govemmellt should be in a hurry 
8bout it. This is not a taxation measure: it is' a measure for the protec-
tion of the lives of the public and it requires eareful consideration. . The 
Bill was introduced in this House very recently and it was published in 
the Gazette in the month of February; and yet every step is being taken 
to expedite the measure. If Government' have a genuine desire, as they 
.appear to have, to guard public health, they should give some time to go 
:through all the requirements before taking up this measure. There has 
'been very little time for the pe.rsons affected by this Bill to give their 
opinions. Very few opinions have come up so far because the Bill was 
published only in the month of February. This measure should have 
been circulated for eliciting opinion but that was not done. I, therefore, 
thought it desirable to move this amendment so that there would be some 
time for the consideration of this Bill. So far as I have gone through this 
Bill, it does not provide for any safeguard or control over Ayurvedic and 
'Tibbi patent medicines. If these patent medicines are not going to be 
('ontrolled, then Allopaths will easil.v take shelter under a Unani or 
~  name and they will commit any number of mischiefs 
on the health of the public. . Therefore, very important things are wanting 
in this Bill, and we have to see how such patents, whether under the name 
-of Unani or Ayurvedic, should be controlled_ With these few words, I 
move my amendment. 

JIr. President (The Honourable Sir Abdur" Rahim): Amendment 
moved: 

"That in the motion for the figurell and word '15th March' the figures and word 
'30th June' be substituted." 

Pandit Lakshmi Xanta Kaitra (Presidency Division: Non-Muham-
madan Rural): Sir, I rise to support the amendment moved b:;-my friend, 
Mr. ~ Ghani. This Bill is apparently designed to controi and regu-
late the lmport and manufacture of drugs i,n'I,dhl. It; is· an outcome of 
.se.veral years' Jl.gitation on the part of the pUblic to have a measure which 
WIlt have the effect of controlling not only the import of drugs from 
~  but also of ~ 1  the manufacture of local drugs and IIlso 
th.elr ~ . Sir, the Honourable Member in oharge introduced a 
BIll !elatlllg to this subject in 1937. Then the. ~ was simply to control 
the lmports. The Bill went into Select CoIll.riJ.tttee which then came 
to the ~ l~  that mere control of import -would not meet the needs 
of the sltuatl?n .but that a more comprehensive Bill was required, and.that 
all the ProvIDClal Governments shouldco-Ollerate with the Central Gov-
~  in bringing about legislation which would not only control the 
I ~ but also regulate manufacture and distribution of drugs in all 
the ~  provinces. Accordingly; Sir, that Bill was withdrawn. 
Later on, another Bill was drafted and ciroulated. That was in August 
last. Sir, the opinion of the Provincial Governments was obtained 
thereon, but this time this Bill has been brought in in an entirely new 
form, quite different from the one in which it was circulated to Provincial 
Governments. This Bill was introduced here in February and publish"d 
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for information at about the same time. Immediately it was referred t·o 
,a Select Committee. The original date for submitting the Report of the 
Select Committee was, I believe, the 31st of March ..... . 

Sir Girja Shankar Bajp&i: 1st March. 

Papdit Lakshmi Xanta .&itra: Thank you. I stand corrected. Now. 
t.ht:: Honourable Member himself feels that as the Select Committee could 
not finish its deliberations having met onl" once, the time for 'Submitting 
it.s report should be extended up to the 15th March. Sir, thiil Bil,l is of 
such a complicated nature and is of so technical a character and if 
enacted into law, its effects would be so far-reaching that we do not feel 
that Government will be justified in rushing it through in this manner. 
:F'or instance, for the first time in the history of legislation of this kind,. 
we find an attempt has been made in this Bill to define the word 'dr\.l.gs'" 
which has not been defined anywhere in any legislation bearing on the-
subject in any part of the world. What is a drug?, According to the 
definition introduced here, ,many thing which cannot be technicaHv 
called medicines come within the meaning of the expression 'drug'. 'rhis 
is a highly technical mattj.:lr, and I am told that the Select Committee has 
decided to examine on evidence Col. Chopra and others next week. But. 
Sir, the difficulty is that in a Bill of this kind ..... . 

Sir Girja Shankar Bajpai: Sir, may I just draw your attention to the-
fact that the Honourable ~I  is mentioning what is supposed to have 
happened in the Select Committee. 

Pandit Lakshmi Kanta .aitra: I am not mentioning anything of that 
kind, for I am not even a member of the Select Committee; but I am 
given to understand that expert evidence would be taken ..... 

Xr. President (The Honourable Sir Abdul' Rahim) The Chair does not 
think the Honourable Member can say anything as to what transpired. in 
the Select Committee. 

Pandit Lakshmi Xanta Xaitra: I do not know what happened there. 
but I just now heard from the Honourable Member himself that expert 
evidence would be taken, and I am taking my 'Stand on the statement just 
made b:,' the Honourable Member himself on the floor of the House. . 

Sir Girja Shankar l ~  Bl,lt ~ . ~ l  friend is doing more; 
he is mentioning names and so on. ' .' 

Pandit LakshDU ~ "itra: I am not supposed to know what iii 
going on in the Select Committee; I am not a member of the Select Com· 
mittee. 

,My point is that' in ~ l . ~ ll it is not only the import' of drugs the.t 
would come up for consideration, but also the manufacture of therapeutic 
substances, which forms the subject matter' of a different piece of legis-

~  and, therefore, ~  Bill is goin[{ to be all the more complicated, 
drastiC and c.omprehensl've. In such a 'Bcheme of legislation one can 
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ll-gitimately urge that the interests of manufacturers should be looked into 
and their views on these particularly technical questions obtained. I 
understand that there is the Indian Chemical Manufacturers' Association, 
representing the manufacturers of pharmacopic drugs and medicines. 
They should be consulted and their views obtained. There are also speciaL 
circUIDBtances and factors envisaged by the Pharmacy Act of Great Britain 
which should be taken into consideration and the views of experts on those 
matters obtained. This is really a very important measure, and, as such 
we cannot allow .it to be rushed through III this fashion. It cannot be 
~ ~  that it is a war measure. I am certain it' is not going to be-
pleaded that this Bill should be passed immediately so as to help the 
effective prosecution of the war, unless, of course, there is the object of 
carrying on a war against the indigenous products. I, therefore, submit, 
that the time which the Honourable Member wants for concluding the 
deliberations of the Select Committee is very short; evidence has to ~ 

taken from experts, from the Indian Chemical Manufacturers' Association, 
the Indian Medical Association, w1;llch is a body recognised by the Govern-
~  whose views had been sought in the past on very important :md 
VItal matters, and also from people who are interested in the import, 
distribution or 8ale of these drugs. 

Sir, there is one other matter to which I should like to draw the atten·· 
tion of the Honourable Member. Apparently, the idea is to control the 
allopathic drugs. From the very definition of the word 'drUgs' in the Bill, 
it appears that homreopathic and biochemic products are not to be brought. 
within the purview of this legislation. Ho:w far the Bill which seeks to 
regulate the import, manufacture and distribution of drugs should legislate· 
in respect of these matters is also a matter demanding very careful consi· 
deration, and all these vital matters cannot be considered and finished within 
such a short time as my friend proposes. I, therefore, submit that the-
amendment of my friend, Maulvi Abdul Ghani, is a very modest one, and 
it should be accepted, inasmuch as a number of important bodies and 
uxperts have to be examined. The Bill was published only last month, 
and public opinion has not been elicited on it, nor t)ven has the medical 
profession been consulted in the matter. I think, therefore, that no use-
ful purpose will be served by rushing through legislation of this kiIid in 
tHis manner, Even if this Bill is passed in its present form it will alienate 
the sympathies of the Provincial Governments wh.J in their turn will make-
its provisions nugatory in actual working. Sir. I support this amendment. 

\ 

1Ir. 8uryya Kumar 80m. (Dacca Division: Non·Muhammadan Rural). 
Sir, I support the amendment ....... . 

Sir Clirfa SJlankar Bajpai: Sir, it might help to ~  ~ debate jf 
I were to make the position of Govemment clear. I thmk, SI:, I ought 
toinake a preliminary point, and it is this. The first suggestIon th.at I 
maEle when I suggested that the Bill, be referred to a Select CommIttee 
WQS that the Select Committee should !'eport b:v the 1st of. March. '<\.If 
the consideration which have been urged  now by my frIend, ~  
La.kshtni Kanta Ma.itra, must have been present to his mind then, and It. 
$eems to me that the speech which he has ~ now would. have been-
more appropriate on that occasion. The compleXIty of the Il~ has not 
been rIis!!llified since the Bill was referred to a Seled CommIttee. In' ,. 
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.any case, the position is this. We do not ~  ~  the. 15th of ~  
should be treated as a Medic date beyond whlCh conslderatlOn of ~  ~~l  
if necessary, by the Select Committee should not proceed. The Bill 1.S m 
:the hands of the Select Committee of this House. The Select l ~  
have, as a preliminary measure, decided to examine II:n expert. It IS 
-Dpen to the Select Committee, ~  they have exammed ~ expert, 
·to come if thev like to the concluslOn that they want to examme more 
~1 l . 'I suggested 15th March ~ l  as a ~  point of time! not 
necessarily as the final point of tIme. I can l ~  my ~ l  ~  
,an assurance that, while Government do not wIsh to delay, 1~l  
<consideration of a measure which has been in suspense for nearly eIght 
1io ten vears they certainl v are not in such a desperate hurry as to over-
look the l ~  o'f those who are entitled to be heard. I hope that in the 
iace of that assurance mv Honourable iriend, Mr. Abdul Ghani, will not 
·::find it necessary to ~  his motion nor my Honourable friend, Mr. 
-Som and others who may be similarly inclined, to make more speeches. 

Dr. P. B. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
)la \-I ask if the Honourable Member will give an assurance that other 
-exp'erts will be invited? 

Sir Girja Shank81 Bajpai: It is for the Select Committee to decide 
that. 
Pandit Lakshmi Kanta Kallra: In th@l Select Committee those Mem-

'bers who want to do so are in a hopeless minority. I want an assurance 
from the Honourable Member that the Select 90mmittee will be given 
an opportunity to examine the representatives of different interests (Jon-
.cerned in the matter. ' 

Sir Girja Shankar Bajpai: My Honourable friend is very learned. I 
did not know that he was also an expert in divination. I do not know 
llow he knows that we are in a majority and others are in a minority . 

. Pandit Lakshmi Xanta .aitra: The very constitution of the COljn-
~ l  shows that. 

An Honourable Member: He is also an astrologer. ' , 

Pandit Lakshmi Xa.nta Kaitra.: Moreover, two MemQers of the qom 
-mittee are ill and are, therefore, absent. 

:Mr. Suryya Xuma.r 80m: I should like to support the amendment. 
'The introduction of this Bill' has a history behind it. ~ ~  , .. long ~ l  

agitation the Government were convinced of the necessity of a Bill like 
-this and for that purpose they appointed a Committee known as the Drugs 
Enquiry Committee, which is now known as the Chopra Committee. That 
-Committee was appointed in 1930 'and it reported in 1931. The Treasury 
"Benches took ten years to bring in a Bill after the report was submitted 
:in 1931, and now they are in dead earnest to hurry it through this month. 
In the year 1937 when the first Bill was introduced, the draft was circulated 
-to all business concerns, and ,to Local Governments and their opinions were 
invited. They submitted their. opinions and after that, the Bill was 
antroduced, and as has been already stated, it was referred to a Select 
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Committee; the Select Committe recommended the dropping of that Bill 
and asked the Government to bring in a comprehensive Bill. 

. . 

Now, ~  present B.ill is a very comprehensive one, the subject matter 
of which is highly technical, and there is not a single man in the Seled 
Committee who knows anything about the preparation of drugs or any-
thing about pharmacy. This Bill was published in the Gazette on the 
3rd February and introduced in this House on the 6th February, and on 
the 12th February it was referred to a Select Committee. So, it is clear' 
that the Government did not ask for the. opinions or comments· of the 
experts interested or of the Local Governments on this Bill at all. They 
got permission of the Local Governments to pass a law which would 
ensure uniformity throughout India. It being a provincial subject, Gov-
ernment had to take their opinions and they have given their opinions. 
At the time of asking their opinions, they were given to understand that 
they would be sent a copy of the draft Bill, and after getting their' 
opinions they were assured that a Bill would be finally drafted. From the-
3rd February to 12th February nobody can think that the Central Gov-
ernment sent any draft to the Provincial Governments, whereas, in, 
August, 1939, they sent a preliminary draft which was quite a different 
one from the present Bill. The opinions of the Local Governments on. 
that preliminary draft are not before this Select Committee or before any-
body else. I do not know whether my Honourable friend has got them, 
but we have not been supplied with copies of them nor the Members of 
the Assembly. Sir, this is a new Bill quite different from one on which 
opinion waH invited, and on this present Bill no opinion has been asked 
for from the Local Governments nor from any expert associations. Ten 
blind men of the Select Committee who know nothing about pharmacy, 
nothing about ~ preparation of drugs-these ten blind men are being" 
led by another blind man, and one can presume what these blind men 
can be led to. From my personal acquaintance with all the Members 
of the Select Committee I know that none of them-because I am not 
entitled to say what ~  place in the Select Committee-I can say this 
much that none of them do know anything in connection with' 'the pre-
paration of drugs or pharmaceutical works. I am told by very respectable 
men and experts that Colonel Chopra  who hlis been called to give evidence 
before the Select Committee knows nothing about the preparation of 
drugs .. "  . 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member should not mention any 'names .. 

JIr. Surna Kumar 80m: Why this hurry? The' Bill is introduced; 
in the very same Session it is referred to a Select Committee, and they 
want it to be passed in the same Session. Why this hurry? This Bill' 
does not concern the Government so much 3S it concerns the public. It 
is the public who are concerned with the effect of .thisBill. 

JIr. Prellldent (The Honourable Sir Abdur Rahim): The Honourable 
Member has said that very often. 
Mr. Surna Xumar 80m: On behalf of the l ~ I J?rotest against 

this hurry on the part of the Government to pass the BIll Wlthout consult-
ing the interests concerned, that is, the drug manufacturers, the pharma-
ceutical workers. as well as the medical associations. Therefore, I hope 
that Government will agree to the extension Of time and that they WIll' 
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not be in a hurry. In the next Session the Select Committee's report 
will be ready and the Bill may be passed. It will only take four or five 
months more. It is not going to affect the Bill one way or the other. 
I do not know why they are in this hurry. To be plain, this hurry ~ 
ihis Bill raises a suspicion in the public mind that something maI' "be 
hehind this Bill. 

The Honourable Su Kuhammad Za.trullah Xhan (Leader of· the 
House): Political motives behind it! 

:Mr. Suryya Kumar Som: Yes, there may be. The Bill provides for the 
.establishment of various laboratories and experts in the provinces which 
would cost lakhs and lakhs of rupees, and though you pass the Bill now, 
it will not be possible during the war time for the provinces to put up· 
ihose establishments. So, the provinces will not be in a position to work 
.!l.ccording to this Bill within the next four or five years. In the mean-
time, foreign manufacturers will have a very easy time to dump the 
-country with their products, while this Bill will be forced down upon our 
drug producers and pharmaceutical works, because Provincial Govern-
ments will not be sufficiently equipped to give certificates of license and so 
on. In the circumstances, I pray that we 'must be given more time and 
that the' Government should take the opinion of experts and businessmen 
-concerned and of medical experts before we proceed further with the Bill. 

If necessary, the Select Committee should examine experts in pharmacy 
and drugs preparations and medical experts. If necessary, they should 
inspect some of the pharmaceutical and drugs works in this country to 
know something before they enact a law about that very thing and I do 
not know why this modest .prayer of my friend should be so much opposed 
by the GQvernment side. 

Several Honourable Kembers: The question be now put. 

JIr. President (The Honourable Sir Ab'dur Rahim): The question is: .... 
"That the question be now put."" 
The motion was adopted. 

JIr. President (The Honourable Sir Aodur Rahim): The :question is: 
"That in the motion, for the figures anll word '15th March' the figures and word 

"30th Jime' be substituted." 
The Assembly divided: 

AYES-25 
Abdoola Haroon, Seth Haji Sir. 
Abdul Ghani, Maulvi Muhammad. 
Abdullah, Mr. H. M. 
Abdur Rasheed Chaudhury, Mau1vi. 
AzhBr Ali, Mr. Muhammad. 
:aanerjea, Dr.P. N. 
'Euak Sa.it, Mr. H. A .. Sathar H. 
F8zl-.i:Haq Pirllcha, Khan Bahadur 

Sbaikh. 
Ghiasuddiu, Mr. M. 
Ghulam Bhik N airang, Sred. 
GhUina\j, Sir Abdul Halun. 
JOllhi, Mr. N. M. ' 

Laljee, Mr. Hnsenbhai Abdullabhai. 
Maitra, Pandit Lakshmi Kanta. 
Malaviya, Pandit Krishna Kant. 
Nauman, Mr. MuhBJ!llbad. 
Panna Nand, Bhai. 
Rafiuddin Ahmad Siddiquee Shaikh. 
Ram Ali, Sir Syed. ' 
Sant Singh, Sarda.r. 
80m, Mr. Suryya Kumar. 
Umar Aly Shah, Mr. 
Yamin Khan, Sir Muhammad 
Zatar Ali Khau, Maularla.· . 
Ziauddin Ahmad, Dr. Sir. 
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NOES-12 

Abdul H.amid, Khan ~  ~ . 
Abdul Hamid, Khan SahIb Shaikh. 
Aikman, MI'. A. 
Bajpai, Sir ~  Shankar. 
Bewoor, Sir Gurunath. 
Buss, Mr. L. C. 
Campbell, Mr. D. C. 
Caroe, Mr. O.K. 
Chambers. Mr. S. P. 
Chapman-Mortimer, Mr. T. 
Chettiar, Dr. Rajah Sir S. R. M. 

Annamalai. 
Clow, The Honourable Sir Andrew. 
Daga, Seth Sunderlal. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur 
Captain. 

DeSouza, Dr. F. X. 
I:>nmasia" Mr. N. M. 
Griffiths, Mr. P. J. 
Gwilt, Mr. E. L. C. 
Ismail Ali Khan, Kunwar Hajee. 
Jawanar ~  Sardar Bahadur 
Sardar Sir. 

Kallliiluddin Ahmad, Shams-ul-{Tlema. 
Khan, Mr. N. M. 

The' motion was negatived. 
;' .. 

Kushalpal Singh, Raja Bahadur. 
Lillie, Mr. C. J. W. 
Mackeown, Mr. J. A. 
Maxwell, The Honourable Sir 
Reginald. 

Miller, Mr. C. C. 
Muazzam Sahib Bahadur, Mr. 
Muhammad. 

Mudaiiar, The Honourable Diwaa 
Bahadur Sir A. Ramaswami. 

Oulsnam, Mr. S. H. Y. 
Pillay. Mr. T. S.  S. 
Rahman, Lieut.-Col. M. A. 
Raisman, The l~ Sir 
Jeremy. 

Scott, Ml'. J. Ramsay. 
Sen, Rai Bahadur G. C. 
Shahl:all, Mian' Ghulam Kadir 
Muhammad. 

Sheehy, Mr. J. F. 
Sher Muhammad Khan, Captain 
Sardar Sir. 

Siva raj , Rao Sahib N. 
Spence, Sir George. 
Zafrullllh Khan, The Hononrable Sir 
Muhanlmad. 

Xr. President (The Honourable Sir Abdur Rahim): The question is: 

. "That the time appointed for the presentation of the' Report of the Select Com-
~  on the Bill to regulate the import, manufacture, distribution and sale of drugs 
.,., extended up to the 15th March, 1940." 

The motion was adopted. 

THE COAL MINES SAFETY (STOWING) AMENDMENT BILL. 

The 1roJloUi'able Diftal Bahadur Sir A. _ ... wami .adaUar (Mem. 
ber for Commerce and Labour) : Sir, I move: 

"That the Bill to amend the Coal Mines Safety (Stowing) Act, 1939, be taken 
into consideration." 

The House will remember that it passed a Bill to make a further provi· 
-sion for safety in coal.mines quite recently. Since then, the CheJrman 
of the Coal Mines Stowing Board has been appointed and a Board has been 

~ over which he presides an.d takes into question all matters 
relating to thesafei;y·of mines as provided for in that Act. One of the 
objects of that Act was to see that the danger of fires in coal·mines should 
be ~  as far as possible. A process called "blanketing"-a pro· 
pess by which sand is spread over the surfaCe of coal·mines to stop 
"fissures from which air escapes and fire goes on-was intended to be also 
provided for. The funds of the Coal Mines Stowing Board ~ intended 
to be,' used fot the purpose. But owing to an amendment, a drafting 
amendment as it was then supposed, which· was adopted in this House. 
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it is now found that the funds could not be utilised for this process, called 
. 'blanketing", that is spreading sand over the surface so as to stop the 
fissures: any expense c,an only be incurred for underground measures. 
The Board has strongly recommended that the original idea which was 
put forward by the Report of the Coal Mines Stowing Committee should 
be adupted and that provision should be made immediately for spending 
the necessary aIr!0unt from '.the fund for such purposes. At present, there 
are fires raging in the Jharia coal-fields and the abandoned fi"elds round 
about that locality which are endangering the neighbouring fields across 
the railway line, and it is urgent that provision should be made for this 
expenditure. 

There is a second amendment which is proposed to be adopted by this 
Bill. Under section 7 of. the Act, it was stated that the expenditure 
should be audited as determined in sub-section (1) of section 144 of the 
Government of India Act. Nbw, under that sub-section, it will be seen 
by Honourable Members that the Auditor-General is the auditing author-
ity; but, under the Government of India Act, the Auditor-General can 
only audit all accounts except railway accounts; and as this money is· 
collected along with the freight and passes into the railway accounts, the-
Auditor-General is not the authority to ~  accounts. Provision is 
sought to be made whereby the corresponaing railway audit authority 
would audit these funds. We have also taken the opportunity of widening 
the scope of the purposeafor which these funds should be utilised, again 
in accordance with the recommendations of the Report on Coal-Stowing, 
for purposes of research. There is a small amendment which has to be-
made for clarifying the position. In the original Act as passed by this-
Assembly, it was provided that a cess would be collected and also an 
import duty correspondingly would be collected from coal imported into 
t.his country. Now, the reading of the section suggests that no other 
import duty may be collected. That was not the purpose. An import 
duty equivalent to the cess would be collected, in rz.ddition to the other 
import duty which may be levied under the Tariff Act of 1894. That 
position also is sought to be clarified by this measure. There are con-
sequential amendments following these main amendments. Sir, I move 
that the Bill be taken into consideration. 

Itr. ~ ll  (The Ho.!;wurable Sir Abdur Rahim): Motion zno-ved: 

"That the ~ ll to amend the Coal Mines Safety (Stowing) Act, 1939. be Laken' 
into consideration." 

Bardar Bant Singh tWest Punjab: Sikh): Sir, I do not want. to make-
any speech on this measure, but I just want to know the facts. By the· 
amendment of .section 6, as it is proposed to be done in clause 3 of •. the-
Bill it is stated in the notes on clauses: 
r 
"this is intended to make it clear that the dut.y of (!ustoms referred to in section-

6 of the Act is additional to the duty ordinarily leviable unde.r the Indian Tariff Act, 
1934 and that the duty ca.n also be imtlosed on coal and coke cOming into Briiish 
I ~ from the territories of Indian States which have been dacla.red as foreign terri-
tories under section 5 of the Indian Tariff Act." 

May I know if this duty will be in addition to the duty already levied •. 
and what will be the amount which will be collected under this amend-
ment? • 
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The Honourable Diwan Bahadur Sir A. RamasW&mi JludaJill': As I 
said, Sir, this is only to clarify the intention of the Act. This duty wifl 
, be in addition to the normal import duty which is levied. This is a cess 
which is levied for certain purposes, namely, to find the resources for the 
Coal-Mines Stowing Board. This has nothing to do with the ordinary 
import duties which are levied for revenue purposes under the Indian 
Tariff Act. Therefore, this duty will be in addition to that import duty 
and the proceeds, so far as this duty is concerned, will be credited to the 
Coal-Mines St.owing Board. The Government-of India do not get anything 
<out of this 

:Sard&r Set Singh: I also wanted to know the amount. 

The Honourable Diw&n Bahadur Sir A. :R.amAlWami Kud&liar: That 
1 cannot say. 

Mr. N. K. Joshi (Nominated Non-Official): Sir, I should like to have 
some information and if necessary some assurance from the Honourable 
Member in charge of this Bill. He has stated in the Statement of Objects 
-and Reasons and in his speech that the extension of the objects on which 
the coal-stowing funds should be spent was originally contemplated. I do 
not know on what authority he made that statement. I do not remember 
all that happened last year on this Bill. But so far as I can remember, the 
spreading of sand on the surface was not one of the objects on wmch the 
funds were expected to be spent .. Sir, I feel an interest in this extension 
of the objects on which money is to be spent, for this reason. I am very 
anxious that nothing should l;le done by this Legislature to weaken the 
safety in coal-mines. If you extend the field on which money could be 
spent out of these funds, there will not be sufficient money for stowing 
sand underground. I do not wish to state that the extinguishing of fires 
<on the surface by spreading sand is not importap.t from the point of view 
-of safety; but if we extend the object, there Will be less money for 
stowing. I would, therefore, like the Honourable Member to tell me that 
~. more money is necessary if he extends the objects on which money 
~  to be spent out of the coal stowing funds, whether he proposes to 
!nc;ease the cess from which the fund is to be collected. If he says that 
It IS ~ to be increased and the fund is to be spent on 'wider objects, 
~  S!r, I have no doubt in my mind that the object which we have in 
'Vlew WIll not be properly, served and the provision for saiety will be 
~ . I would like the Honourable Member to give me tIiat informa-
tIOn. 

Mr. Presidellt (The Honourable Sir Abdur Rahim): The Honourable 
~  the Chair thinks, in replying to the whole debate, will reply to 
thIS pomt also. 

, lIr. N. -:. Josh!: I would like the Honoumble Member to tell me, if 
m.ore money IS necessary to serve these additional objects, whether he 
Will be prepared to increase the cess which is' intended to form the fund 
of the CDal Stowing Board? 

'!'he Konovable lJIwan Bahadar SIr A. ltam ..... ami Kud&1far: Sir I 
12 NOON. have already said that this process of "blanketing", 8S it' is 

called, to spread sand over the surface to stop tlie Dssures and 
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, ,'6:>'i:Wan ~  Sir A. Ramaswam{ Mudaliar.] 
, so prevent fires from continuing or spreading further, was one' of_the 
original objects: for which this Board was constituted, and the fund or 1ih:e 
cess levied and the unanimous recommendation of the Board now constl-
~  is l~  to enable them to spend this amount. It was only by a verbal 
amendment of a formal character that we found ourselves, from tlie point 
9f view of lawyers, prevented from spending money out of this fund. As 
regards the cess itself, as my Honourable friend knows, this has been the 
subject of negotiations with coal-miners and it was only in consultation with 
them and to the extent that they have been able to come to a unanimous 
conclusion that we were in a position to levy the cess. If the Board finds 
that more money is required to carry out the essential objects of this 
fund, it will certainly come to the Government and then it will be time 
enough to consider whether a ~  amendment of the Act is necel8a.ry. 
At present I am assured both by the Chairman and by the Members of 
the Board that this amount can be found comfortably out of the cess 
amount that has been collected or will be collected in the course of the 
next few months. 

111'. President (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill to amend the Coal Mines Safet, (Stowilg) Act, 19311. betaken 
into consideration." 

The motion was adopted. 

Clauses 2, Sand 4 were added to the Bill. 

111'. P1'eBldent (The Honourable Sir Abdur Rahim): TIle' question is:, 

"That clause '5 ~  part of the Hill," 

~ ~ -.. .,.-...' \ - .. . 
Kr. X. X . . ~  Sir, I listened to the short speech of the Honourable 

Member iri charge of Industries. He seems t,o feel that it is not the res-
ponsibility of Government to provide, funds for the Coal Stowing Board 
aud he feels that Government ought to consult and go by the 'advice or 
consent !If the Cool Stowing Board. I feel the Governmentjio not realise 
~  it is their duty to maintain safety in the coal mines. The Honourable 
!\lember further said that if the Coal Stowing Board feels 'that there is not 
enougq money they will make propqsals to the Government .pf I ~  to 

~ ,the cess. The Hone;)Urable },iember perhaps has not. stud,ied the 
constitution of the Board which is to manage this fund. That Board has a 
majority of the owners of coal mines. Are the owners of the coal mines 
going to come to the Government and say: "Please increase the cess on 
us?" they are not going to say that. This 'ought to bEHne-duty of the 
Government. I' hope the Honourable Member Will realise tbat, the safety 
in the coal mines is the duty of the Government. This Board will ma,.llage 
the fund after it has been collected. Therefore, it is not right to expect the 
Coal Stowing Boatd to come to the Government askiD€ l ~ the : !!leSS on 
themselves should 'be increased. I hope the Honourable Member will take 
this' 'Point into consideration. 

Sir ~ l Ballm Ghuz.navi (r,>acc!,-.~  M:y:mensingh: Muhammadan 
Rural)!' Mt-: ~  . Sir, I· ain abler my 1!OIicfurable -frienttt ~  left 
has not: understood' the Bill. Will he' kindly read the Statement of 
, Objects and :Reasong carefully? . 
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JIr. :1'. II. Joshi: I have read it twice or thrice. 

Sir Abdul Halim Ghuzn&vi: Then, he ought not to have made the 
~  that he made just now. My friend's ~ .  is that the Board 

consists of members who are the owners of colhenes, and, therefore, they 
would be the last persons to come before the G9vernment and ask them to 
legislate a further cess to be paid by them. 

Mr. N. II. Joshi: Hear, hear: That is the point. 

Sir Abdul Balim Ghumavi: The Honourable the Industries Member has. 
explained that if the Government find. .  .  . 

Mr. N. II. Joshi: He said if the Board finds. 

Sir Abdul Balim Ghumavt: If my Honourable friend will not interrupt 
me for a minute, I will be able to explain the whole position. No doubt, 
some members of the Board will be the owners of collieries, but there are 
two Government members also. 

" Mr ••• K.::Joshic May I'inform the Honoura.ble :J;.temper tlllit out of 
six members of the Boa.rd, four come from the coal o\qlers and Govern-, 
Jllent is represented only by two. The Honourable Member does not know 
the constitution of the Board. 

&if Abda! 'Jlalim' ,GJuamavt:, Mr. Joshi ·wants to impress upon this. 
Honourable House tha.t r do Dot know anything about the collieries. 

H 1Il' ••• K.,j'OIh1: You do not know the constitution of the Board. 

: :.r .. ~  (The Honourable BirAbdur Rahim): The two I;Ionourable 
Members 8l'e' sitting too close .to each other. The Honourable M.;ember had' 
better addresstbe:Ohair. ' 

, . ~ ~  EfliJdDavl: I CAP assure my Honour-able friend that he 
need have no apprehension ~ . 

". ,J.Il'.lr. ".oToQi!',That ia ~ dUterent ,lD,J!.tter. 

;  i Sir AbdlJl, .I[&lim., Gh1Jmavl: Tbe Board is fulh aware of the circums-
. tances and: it wil,L protect everybodY'si.nferests.; po, not be afraid that it 
, will not do its duty. If th,e ~  who revresentthe Government 
consider that the ~  . ~ l l 1Iore J¥>t ~  ~ duty, it is for the 
, ~l . of Ip.dla. to legJ.slate on the, ~  of ~ two members and 
not on the report of the otbN ~  who, ~  ~  friend said, are-
the owners pf ll ~. Sir, I support, this motion'.' . 

Mr. President (The Honourable Sir Abdur ~  The question is: 

.~  "That l .~ stand part.,of :the Bill." 

The motion was a.dopted. 
c2: 
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Clause 5 was added t{) the Bill. 

Clauses 6 and 7 were added to the BiU. 

l ~  1 was added to the Bill. 

Tile Title and the Preamble were added to the Bill. 

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar.;. Sir, I 
move; 

"That the Bill be pa.ssed." 

Mr, President (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill be passed." 

The motion wB:s adopted. 

THE AGRICULTURAL PRODUCE CESS BILL. 

Sir Girja Shankar Bajpa.i (Secretary, Department of .Education, . Health 
-:and Lands):Sh. I move:' . 

"That the Bill to make better finan:clal ~  'fOl' the Imperial Council of 
Agricultural Research be taken into consideration." 

At the outset, I should like to . ~~  ~ the: House for a 
post-influenzal huskiness ,of voice which ·hall fur the time being deprived it 
-of its carrying quality. I will do my best to make it carry to every 
Honourable Member; but, if I fail, Honourable ¥embers 'Wilt understand 
the reason. 

Sir, the ImperialCoUllcil of Agricultural Research haS ~  existence 
now for nearly eleven years. It has on it two representatives of this 
House, elected by itself. In addition, . every Honourable. ·:Met.nber is sup-
plied every yea.r with a copy of the annual report of the ~  .of the 
·Council. It follows from this that an elaborate explanation of the functions, 
the working or the constitution of the Council is not necessary. Neverthe-
J.el!s. I am the very first to recognil!e ~ . ~ ~  ~~  thick 
and fal!t upon the attention of the HonourableUembe;rs ~~ that they may 
not have the opportunity, even if they have the desire, to I!tudy the some-
what detailed report whi,?h the Council published ~ ~  ,J'e&,'l I would, 
·therefore, attempt to state broadly what the functions, ,·the-procedure and 
-the constitution of the Council are. 

Sir, the Council exists, broadly speaking; for l 1 ~  co2'ordinat-
'ing /!ond promoting agricultural research throuChout India. In order that-it 
,should have ,the capacity to d,o so, throughout India:, it' consists, besides 
the representativ'es of the Government of India, who, l believe, are three 
-or four ,in number, of the Minister of AgricUltuie of eacll province, two 
-Members of this House, one Member of the Council of State, one member 
of the Federation of Indian Chambers of Commerce arid Industry, one 
member of the Association for which Honourable Members on my right 
nere speak. ;. -' ' 

Mr, Muhammad Bauman (Patna and Chota Nagpur cum 
~  Which Association is that? 

Orissa: 
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Sir Girja Shankar Bajpai: The European Association ?f Commerce.. I 
think it is the Associated Chambers of Commerce, that 18 the expresslOD. 
generally used. Then it also includes representatives of ~  an.d 
of two or three Indian States. The procedure of the CouncIl IS that It 
allocates funds,· placed .at itil disposal by Government, to. schemes which 
bave passed through two stages; first, .the ~ .  of ~ l Il  by. a numl;'er 
of departments of agriculture, by Druversltles" l ~ l ~ InstItutes l~  
the Institute of Science in ~  the second exammatlon and 'classul-
cation in order of priority by the Advisory Boards of the Council itself, 
which is repl'esentative of all those who. are iJ;l a ~  to give ~ 
and competent.advice as to the manner ~ whICh funds shou!d be allocat.ed 
and the order in which the recOInn;tendatlOns made by the dIfferent Provm-
cial Governments and other . learned bodies should be arranged in order at 
priority and practical utility. 

Sir Syld Raza .Ali (Cities of the United· Provinces: Muhammadan-
Urban): ·'Will.the lIonourable Member plesse state what is the constitution-
of the GoverniD.g Body9 .  . 

, '. 

Sir Girja Sh.&Dk&r Bajp&i:Tha.t was' what I ~  to do. I said that the 
Governing Body consists of 8 number of representatives ~ ~  Government 
of India, representatives of the .Provincial Ministries, two representatives. 
of this House and one Member of the Council of. State, one Member of the 
Indian Federation of Chambers of Commerce and Industry and one Member 
of the Associated Chamber of Commerce. . , 

~  Sir,' the position as regards the' functions and the constitution, as 
also the ~  of the CouIicilha'1ng been explained, I should like to 
~  on to the ~ l position of the Council,'because that is germana 
to the Bill which is now before the House. 'rhe. Royal Commission on, 
Agriculture had recommend.ed that the Council should be started oil with a. 
capital grant of fifty lakhs of rupees and that in addition, it should receive 
substantial grants in aid from the State. The position, broadly speaking, 
~ this that, apaitfrom fundaJIlental research or general retlearch the-
Ccuncil has been doing work-special kinds or work relating to sugM' 
research and ~  relating to the organisation· of InMketing. of agricultural 
produce. Inasmuch as this Bill ,does not propose to allocate! amy pottion-
of the proceeds of the cess envisaged in this Bill for sugar research 9f' 

marketing, those are to continue to be dependent upon State aid ill the 
~  ~  they have been in the past, I do not propose to go into details of 

~  I propose to limit myself to the position in so far as general ·research. 
IS concerned.' There, Sir, in brief the position is that Government have· 
ll1ade so far a total contribution to the Council of. a. sum of 85 lakhs. 

MaulanaZafar .AU Khan (East Central Punjab: Muhammadan): What 
it; the total annual budget Of this? ", 

Sir Girja Shankar Bajpai: There is no such thing as a fixed total annual 
budget, apart from the administration budget., that is to gay the budget for 
the administration of the Councils affairs, which is a'little over two lakhs. 
:Sut ~  my' nonourable friend will wait for 8 minute, I propose to teU him 
1ll brIef, how the expenditure of the CounCil has varied for the last few 
years. That would give him an opportunity of seeing for himself what the 
scope of the fluctuations of that expenditure is. 
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rSir' Girja Shankar Bajpai.} , 

.I sa.id. when I bega.n thai' 'the ~ l $tartedin ,1929;. Now, ~  to 
give the lJOlise an, idea' of the' growth of ~  ~  1929-50,' ~  
Council ,spent only, 0·9 Iakhs,'bec,ause ~ began rather l}ate'm ~ ~ 
ye$l"';'in 1980-31. It spent, . 1 ~  m 1 31 . .1. 1 ~ 1  1982-aa. 
4·00lakhs in ~ 33  6.471akbs; In 1934-35, 8·3 lakhs,"In l-Q351.;86. 9·20 
lakhs' in lU36-37." 11·13 'lakhS',' in 1 37~  ' 11~  .. 'and'-,in 
1988-89 11·22lakhs. Two mam. conclusions may be'drawnfroin 1his'state-
ment, ~ l  that in the earlier stag,es ~  expen.diture 'Was ~ l~  but 
it has been steadily rising. that is the 'first "collclusron., ~ 1  that 
during the last three yeal'S it has been ~~ or less steady in ~  ~ ~
hood of eleven lakhs a year. ' I would, IDCldentally, say that, m the lDltla.l 
stages, the expenditure was low ~  ~1 it takes' an ~ ~ 

of this kind sometime tc get gomg. Now, SIr, the present financIal POSI-
tion of the Council is of BOme importance. I think I am correct in saying 
that at the end of this financial year, that is to ilay on the' 31st;¥arc,h. 1940, 
the' Council will be in possession of funds to the extent. of 22·61 lak:hs. ~I  

against this they have liabilities to the extent of 18·15 lakhs with regard 
to schemes which have not only already been ~  but which are in 
(lontinuat,ian and which 'must be ,:either' cbntitttied· :or''OOmplettMlat ~ work 
already daDe ontbein is not to becOnipletely wasted. That, Sir, then 
leaves a balance of ~ 1 .1 l  an.,· expelldiinreil.whiohl the:Couneilmight 
have to inc\U' in the course' of the' Dext financial 'YeaI'" if' no' ,mone,. whatso-
ever comes to it. 

What the liabilities of the Council are going to be in thEl next financial 
~  I should explaia later, but at this stage, I wish to point out that even 
thir. ba.lanee of 4·46 lakhs ~  really illusory, because the Council must spend 
1·27 lakhs on sugar research. and 8 sum of 1·07 lakhs represents apprecia-
tion i.n the :val?e of ~  :in which' money ~  held and which may,e8:sily 
be Wiped out if the secuntles have to be reabsed suddenly and at a time 
when their value has dropped·. In broad terms, therefore. the position of 
the Council financially at the moment is that they have just enough to 
bring to completion qertain schemes, and to continue other schemes; no-
thing more with which to. carry on for the next financial year. 

Now, I ,will give' the House an account of schemes which have either 
already been approved or recommended by, the ditlerent Advisory Bodies for 
the approval of the CoUncil. The cost of current· schemes is 14·05 lakhs 
for the total period for which the schemes are to la3t and the annual expen-
diture is 3·51 lakhs. Then, as regards current schemes which will have to 
be recommended and which have not yet come up before the Advisory Board 
the total is 15·86 lakhs, and the annual average is 8·53 'lakhs. Now: 
3chemes passed by the Advisory Board and likely to be submitted to the 
governing body, total cost 10·69 lakhs, annual cost. 2·69 lakhs. Schemes 
not yet taken up by the ~  Board, but strongly recomme.nded by Sir 
John Russell and Dr. Wnght. two ~ who at the end of five veanf' 
of working of the Council reviewed its activities and made recomm'enda-
tions as to the directions in which research work should, be, continued in 
future: ~ lakhs. Other important scheme!" 1·84 I.akhs a year, total 
annual reqwrements, 15·55 lakhs a year, With practicany no mOJley in 
the till. That is what practically it comes to ·because I have already ex-' 
plained to Honourable Members that the 22·61 lakhs in hand have been 
earmarked for sclIemes which' have been approved and which must. ·be com-
pleted. 
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Sir Syed Bala Ali: Do the additional requirements amount to 15.35 
!akhs a yefJor? 

~ ~  .Sh&Dkar Bajpai: The future financial annual requirements of 
the Council. come to 15·35 lakhs a year. 

Sir Syed :aua All: And what is the amount budgeted for in 194()·41? 

Sir Gtria Shankar Bajpai: ~ unconditionally. 

Sir Syed Rasa Ali: But, surely, there must be something for recurring 
..expenditure? ' 

Sir Giria Shankar ~  'The only amount definitely budgeted for is 
the cost of the administrative staff of the Council, via., the Vice·Cha.irman, 
the Secretary, two agricultural experts, and so on. So far as the actual 
:research work ,'Of the Council is concerned, no certain provision 'has been 
~  because the expectation of Government has been that the proposal 
for the cess 'will receive the support of this House and we shall find our 
:l1loney from the cess. 

Sir Syed :aua Ali: My point is this. The Honourable Member read 
4()ut a 'list of grants made by Government every year varying from three 
lakhs to eleven lakhs, Has a sum like that been budgeted for in the year 
:1940·41 or not? 

Sir Gtria Shankar Bajpai: In the first place, I should like to correct a 
n1isapprehension On the part of my HonSlurablefriend. What I read out 
-was not the sums of money that Government had been giving every year. 
1 gave the total amount which Government had given for general research 
aa an amount of 85 lakhs of rupees. The figures per annum which I men· 
tioned were figures which the Council had allotted for expenditure. But 
the position is that for the year 1940·41 which began really on the 1st 
:March, 1940, Government have made absolutely no unconditional provision 
'at all. 

)[a.ulana Zafar Ali Khan: Sir, there is just a tiny doubt, in my mind ... 

~. President (The Honourable Sir Abdur Rahim): The ,Honourable 
"Member need not be interrupted. The question may be put after the 
!Honourable Member has finished. 

Sir Giria ~ Bajpai: I was going to say that, in view of the des· 
'cription that I have given of the background of expenditure and financial 
f.Upport of Government on the one hand and coming commitments on the 
other, I think the Governing Body asked in December, 1937, .irOIJl Govern· 
ment for a non.recurring grant of 16 lakhs of rupees. That 'request, 
because of the then prevailing stringency, was refused by Government. 
Then again in July, 1938, the Governing Body at which all Provincial 
Ministers were present unanimously recommended an incrt:iase of Govern· 
ment's ahnual 'grant to the Council from five lakhs to 25lakhs a year. 
'Thai, request also was turned down. So, finally in July, 1939, the majority 
of the Governing Body made a recommendation that we shdtild resort to 
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u small cess on certain agricultural expotrs in order (a) that the; Council' 
should be 8ble to meet its liabilities, an,d (b) that it show.d financialf.ybe 
independent of the fluctuations in the financial position of Government.;. 
fluctuations which would reflect uncertainty on the work of the Council. 

In passing, I think it is worth while drawing attention to OIle ,.fact, lndiat 
is a country where we have 280 million acres of land under crops and 
I think there are something like 215 million heads of cattle. " A,-griow,tu,raJly 
alone we have more than ten times the area under cultivation in the United. 
Kingdom for example; and whereas the United Kingdom _,in 1938-39 ~  

something like £650,000, equivalent to 80 hikhs of rupees, in one' year, on.. 
agricultural research, the account that I have been trying to give to the-
House of our activities will show that we have spent 85 lakhs Qf r.ullees in 
as many as very nearly eleven years. So that, the -Tequest 'for an eXpendi-
t.ure of eleven or twelve lakhs a year is, considering the importance to this· 
country of agriculture, by no means an exorbitant or exaggerated one. 
There is another point which also is worth making, namely, tliat the prin--. 
ciple of imposing a cess on an agricultural commodity for the purpose of 
research is by no means new. There is cotton which pays a cess' and' 
the proceeds of which are managed by the Indian Central Cot.tOn Com--
mit tee ; there is lac, tea, coffee,-I can give a number of instances but it is 
really not necessary to multiply them. The point which igworth . empha-
sising, however, at this stage is that in the schedule which is appended to 
the Bm, care has been taken not to include any agricultural commodity 
which already pays an export cess; and it is the intention of Government . 
that no commodity should pay a double cess. namely, one for the purpose-
of the research and one for any other purpose . 

.  . That, Sir, pract.ically ~ l  what I have to say regarding the acti-
vIhes of the ~ l SO fa.r, Its ~  of past work, its programme of 

~  ~  and Its finanm.al posltIOn. ~  there are two constitutional points. 
whlCh It seems worth while to emphasIse. The first is that by resort to 
the method that we have proposed in this Bill neither the 'House nor-
Government have decided to abdicate control over the activities of the 
Counc.iI. ~  idea is ~  the CoU?cil shall be required to appoints 
~  ~  l ~ on ,,:hlCh Government will have a representa-
tIve,. and whlC? ~ ~ l  WIll have the right, not merely to record. 
a mmute of dIssent, If he so feels disposed, but also to insist tbit.t· the 
minute of ~  shall be placed ~  the Governing ;Body and l?rought 
by the lll~  Body to the notIce of Government. The second Safe-
guard which is even more important is that the administrative. charges of 
the ~ l will continue to come before the House annually for vote in 
the or.dmary way, ~  that the House will be fully at liberty to call the 
CounCIl to account if the'  Council does anything which is either unconsti-
tutio,nal or undesirable. 

Dr. P. N. B&nerjea (Cal.cutta Suburbs: Non-Muhammadan Urban): Are-
any members of the CouncIl to be elected by the Assembly? 

Sir Girj.& Shankar Bajpat: The ~ l  does elect two members to' 
~  Gove.rrung Body.of the Imp.erial Council of Agricultural,Research. That 
wIllcont1f1ue; t:bere 18.00 ~ l  wha-tsoever of changing in an,y Way either 
the constitutIon Qr the functIOns of the, Council. It is ~ l  the flnal1clal 
aspect of the problem that I have been trying to explain. ' 
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To sum up, the commodities that already pay aD. export duty or a cess-
ure not to be mulcted in any additional burden. The rate of duty is a half 
per cent. ad valorem. Honourable Members will agree that it is a ~  

light impost indeed. The principle of levying such an impost i,s not new; it 
hus already received the approval and sanction of the 'House which passed-
the Acts to which I have already referred. My own submission is that what, 
we are seeking the approval of the House to at ·the moment is something 
moderate, something sound and something beneficent; and I hope, there-
fore, that the Eill will ha,e the cordial support of the House. Sir, 1 
move. 

Kr. President (The Honourable Sir Abdur Rahim): Motion moved: 

':That the Bill to ll1 ~ better financW provision for the Imperial Council of 
AgrIcultural Research be taken' into consideration." 

The Chair finds, there: are two amendments in the name of Maulvi 
Abdul Ghani. Which one doe;:; the Honourable Member wish to move?, 

lIaulvi lIuh&mmad Abdul Ghani (Tirhut Division :Muhammadan) : 
Sir, I move: 

"That the Bill be circulated fox-the purpose of eliciting opinion there<ln by the-
31st July, 1940." 

Sir Girja Sha.nka.r Baipai: Sir, if I ~  j.ust ~  one thing: 1 ~ 
you asked the Honourable Member to mdICate hIS preference for cne of.: 
his two motions. 

111'. President (The Honourable Sir Abdur Rahim): .He has put down', 
two motions: The Chair does not know whether he wishes .to move both. 
It depends on him. 

lIaulvi Kuh8mmad. Abdul Ghani: I want to see the fate of the first; 
amendment before I move the oth:er. 

M,... President (The Honourable Sir Abdur Rahim): If he is going' 
to move the first amendment, the Chair will then decide whether the other.' 
one is in order or not. 

Maulvi Muhammad Abdul Ghani: Sir, up till now I was under the' 
impression that there are only three pet l ~  of the Govet'DD1ent. but 
a fourth one has now cropped up. Railways, Posts and Telegraph'S, and 
Finance Department were there, and now this is the fourih pet child of.-
the Government of India .  .  .  .  . 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: ,Mubam--
madan Rural): On a point of order, Sir, can ho move both his amendment;:-
at this stage? 

Mr. President (The Honourable Sir Abdur Rahim): Let him go ~ 
with the first  one. . 

lI ~  Muhammad, Abdul GhaDt: ~  the pretext of increased "nr' 
expenditure, the three pet children brought up various financial 11 ~ 
and steps to secure or extort money. Now it is the turn of the fourth, 
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[MaulviMuhammad Abdul Ghani.] 
-<lhild to come before us. This Bill is to tax the agriculturist only. Every 
association, every organisation and ~  . ~  here ~  ~  
hearl-felt sympathy for the poor agrlCultunst;but If 'you look ~ th.lS 
Bill it is apparently a charge upon the exporters, but the burden of It wIll 
iall . upon the shoulders of .the agriculturist ultimately: The eXP?I'ters 
.are not so foolish as to take It on themselves and they will pay the· prICe to 
-theagnculturist ionly, after deducting the amount of the cess. ~  
I am opposed to this principle of giving power of taxation to 8' body hkp, 
the Imperial Council of Agricultural Research. This body consists of two 
bodies, one called the Advisory Council and the other the Advisory Board. 
The former consists of 29 members and the second body consists of ,6' 
members. I understand that this Imperial Council of Agric'lltural 
Research has spent during nine years a sum of Rs. 1,30,29,900 and more. 
If we go through the report, we find there are 253 experts under it, by direct 
appointment or by selection or promotion. In spite of this large number, 
this Council is fond of giving grants to universities for research work. 
I fail to understand what these 253 experts" are doing when work is taken 
from the Agra University or the Dacca University and other institutions": 
::it is going to spend about six lakhs over the veterinary investigations .  .  .  . 

Mr. Prelident (The Honourable Sir Abdur Rahim): Will the Honour-
:able Member resume his seat for a minute? It has been suggested to 
me that both the motions should be moved at the same time, so that 
Honourable Members may make up their minds whether to support one 
motion or the other. There will perhaps be a difficulty about that in 
this case-to allow the Honourable Member who has moved his first 
;amendment, to move his other motion also at the same time. The scope 
·of the two motions is different. Under the first motion, the Honourable 
Member cannot discuss the principle of the Bill : he can only ask for time 
in order that public opinion may be consulted. But as regards the motion 
. for reference to Select Committee, the House will be entitled t.O discuss the 
principle of the Bill before agreeing to it. \ So, the Chair thinks, under 
·the circumstances, the only course left is to let the Honourable Member go 
on with his first motion; and the HOlJ,se will give its verdict on that; and 
then if neC6llllary the Honourable Member can move his second motion. But 
the Honourable Member must now confine himself to the motion and must 
-Dot go into the merits of the Bill. 

Mauln lIuhammad Abdul Ghazd: I do not require more time. I am 
. 3 very, short speaker. I was only saying what was the necessity of money 
for the Imperial Council of Agricultural Research. However this is not the 
-time to go ~ their budget and what they have done. So far a8 I have 
understood, they are Jack of all trades but master of none: they have 
worked for a number of vears, but the results are before us. Thei n(Jw 
want to raise money by this Bill, and as I have just submitted the ~ l
turists are affected and their opinion is very essential. It has been urged 
·that there is necessitv for the monev but those upon whom the burden 
of taxation will fall should be consult:ea or at least given some opportunity 
tor expressing their opinion. I have not demanded any very long time-
~ l  till the 31st of .July, 1940, and there will be no harm if the matter is 
going to be thrashed out before the nexi·Session. With these few words. 
'1 move my mot,ion. ' 
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Mr. Preaid.-t (The Honourable Sir Abdur Rahim) : Amendmell.t:.moved: 

"That the Bill be circulated for the purpo.e of eliciting opinion thereon by the 
31st of July, 1940 ... 

Sir S,"'-ltaIa AU: Sir, I rise to give my ~ support to the motion. 
for circulation of theBiIl for the purpose of eliciting public. opinion. I 
don't propose to make a long speech, but I shall confine myself to the main 
point as to why this Bill. should be circulated for eliciting ~l  opinion 
thereon. I shall not go into the question of the .unsatisfactory finanCial 
position of the Department at this stage, but I will only say that it is 
unfortunate that my Honourable friend and his Department did not succeed 
in ~l  the Finance Department to render help to the Department 
as m preVIOUS yellrB. I understand that the grant made by the Government 
to the Department varied from three lakhs to eleven lakhs. a year .  .  .  .  . 

SirGirja SbUkv ... paI: . No, Sir, if I may again explain the position, 
the expenditure of the Council varied from three to eleven lakhs u yt3ar, 
but Government have never given in a year a larger grant. than five lakhs. 

Sir S,8d:aaza Ali: I take it that the permanent grant made by the 
~  to the Council is five lakbs. . 

Sir Glrja'ShaDlIaIB&lpal: The annual grant has never exceeded five 
lakhs a year. 

Sir S,8d Rala.A1l: Very well. 

Now, they propose to incur a recurring expenditure of 15 lakbs a year. 
'Sir,"I have every sympathy with·the Department in ~  desire to ~  

the position of the Imperial Council of Agricultural Research. Thls Depart-. 
ment, let me make it quite clear, is doing very 4nportant work, and we 
all appreciate the work that has already been accomplished by the Council 
.during the period it has been in existence. We would like. the Council to 
.go ahead with the start they have made in thE> matter . .of initiating new 
:schemes, but the questions we have to consider at tHis stage are these. 
The Bill proposes to confer very wide powers (.n the Government, powers 
which I don't think-any Legislature would be prepared to confer upon the 
.executive G(I)vernment in the manner proposed in clause 4 of the Bill. 
I agree it is of the utmost importance that public opinion should be elicited 
on these questions, but I will take only two questions. Sub-clause (1) 
.of clause 4 gives power to Government to include any number of articles of 
agriculture, horticulture and other things in the list of articles which 
.are subject to the duty of eight annas per Rs. 100. Now, if you look at 
the other end, the next sub-clause (2) of clause 4 empowers the Government 
-to exclude from this list any articles of agriculture, horticulture and things 
like that, that they may deem fit to choose. Sir, these are very extensive 
powers, arbitrary powers which it is proposf,d to be conferred. We find 
:10 the"8chedule attached"to the Bill that there are 23. articles mentioned, 
.?ut they don't stop there. It is open to the Government, after the Bill 
~  'passed, to include any number of articles in this Schedule. Similarly, 
:It IS also open to them to withdraw any number of articles. 

lIr. PresIdent (The Honourable Sir Abdur Rahim).: The ·lIonourabL· 
:Member is really going into the merits of the HilL 
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Sir SIed.ltau. Ali: The.matter is veryimpo$.nt, Sir. I.aD;l, ~ ~ .~  
strictly speaking, into the merits, but these are points .  . 

IIr. ~ (The Honourable Sir Abdur Rahim): The Honourable' 
Member CMl mention the point why public opinion l~ ~ ,.eliC;itedj ~ . 

he cannot go on discussing the merits of the Bill on this motion. 

Sir Syed Rala All: My contention is this, that these are points 00,' 
which it is very necessary to' elicit public opinion, and I am putting them· 
before the House. Let me come to the list itself. Again, it is very-
important that public opinion should be ascertained as to what articles' 
should be included in the list. Sir, this list in the Schedule goes' 'tlgainst 
the policy which has been pursued by the Government of India since the· 
outbreak of hostilities. And what is that policy? The policy is to help 
promlsmg industries which have already ~  promise of serving the 
country. Another ~ of this policy is that the Government .. ha.e 

~  to control the rise of prices. Now, let us see how these two, 
questions would be affected· by this Schedule. Take, for instance.. the· 
articles mentioned here, wheat, wheat flour. _ 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member is again discussing the merits of the Bill. That cannot be allowed 
The Honourable Member cannot go ondiscussingtpe ~  pt}l¥\.Bill. 

Sir Syed Rua Ali: I thought, Sir, it was necessary for me to do so to 
establish my point, but iii you think, Sir, I should not .... ;-. .'., 

:Mr. President (The Honourable Sir Abdur Rahim): The Honoura.ble· 
Member can mention the points; That is all. He can point out why 
public opinion should be elicitcd, but he cannot go on disc).lssing the merits· 
of the Bill. 

Sir Syed Rua.Ali: This House, Sir, I am afraid, will not be in a position. 
to take a proper decision unless it knows the public opinion on two points.. . 
The first is, having decided to control prices whether Government would be-
well advised to go against their policy by introducing this Biil, because, 
according to my contention, it will certainly lead to a rise in prices 80 far-
as certain articles are concerned. Then, the second thing is, it will hit 
hard some of the industries which already have made a good start. For' 
instance, take skins and hides. The Bill proposes to impose a duty OD: 
skins and hides_ I may again submit that in many countries the Govern-
ments are trying to help new industries, for instance, the export of fruit. 
in South Africa. In South Africa, the Government heavily subsidise the 
companies which are engaged in the. export of fruit trade. What this· 
Bill proposes to do is,-I am discussing the principle. _ .... 

IIr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member cannot even discuss the principle. He can point out wbether-
public opinion should be elicited, and his reasons for it. 

So: ~ Bua ~  . ~  Sir, this ~ ll  inBtead of helping the -=xport: 
of fruIts, Will handlCap It Inasmuch as It propos8sto put sduty M eig'ht 
annas on every Rs. 100 worth of fruits. These are very important ~ 
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;and I submit that this motion should be accepted and the Bill circulated. 
Unfortunately, we find oUrselves in a very precarious position owing to 
;the attitude of! my Honourable friends who are eitting on my right. They 
nave chosen in their wisdom even to abstain from voting when any im-
portant measure is before the House. I do not know what their attitude 
will be on this question, but, in any case, I hope that my Honourable 
friend will see his way to agreeing to circulate this Bill in order to ascertain 
the opinion of the public. I do not think that Government will be losing 
"anything thereby. On the other hand, this House will be in a much 
better position to gauge the extent of public opinion on the important 
points embodied in the Bill. Sir, I strongly support the motir)ll for 
-circulation. 

Xr. If. X. Joshi (Nominated Non-Official): Before I give my support 
to the motion ma.de by the Honourable Member in charge of the Hill 1 
would like him to give me some information. He stated that the Imperial 
Council of Agricultural Research makes research into various aspects of 
agriculture in this country. I would like to know whether the Imperial 
Council interests itself in research into the conditions' of agricultural wage 
earners, whether they get adequate wages or not, and whether they work 
under proper conditions. Then, I would like to know whether the Council 
makes research into the conditions of agricultural tenants, what are tl:!f' 
tenancy systems under which they work, whether the rents in different, 
districts are reasonable or unreasonable, and whether the tenants get suill-
cient to eat by the cultivation in which they engage themselves. Then, 
I would like to know whether this Imperial Council makes researches into 
questions of methods of payment of rent, whether rent is paid in kind or in 
cash, and what weights and measures are used in making payments of rents. 
I would like also to know whether the Imperial Council makes researches 
into the 13ystems of servitude that exi'st in Indian agriculture. In some 
provinces the agricultural wage earners and even tenants are tied to the 
land; in some cases the agriculturists ate forced to render ~  or 
labour, free sometimes, 8'Dd sometimes paid very pa...-tially. I am anxiouEl 
to get information" on these points. The Imperial Council of Agriculture 
is (Olstll.blished to see that agriculture in India prospers and that there is 
improvement in agriculture. I am sure that the Honourable Member in 
ch3rge of this Bill will agree with me that the matters which I have men-
tioned have" very close connection with the improvement of agriculture in 
this country and I am anxious that the ImperialCouneil shoold interest 
itself in these matters. One word more. I should like to know from 
the Honourable the Mover of the Bill" whether on the "Governing Body of 
this Imperial Council there" is sufficient representation given to the tenants 
of land" and whether, as there is representation for the Chambers of Com-
merce and bodies like that which have nothing to do with agriculture, there 
is any representation given to kisan sabhas on the ifmperial Council. I 
have no doubt tha'C the Honourable the Mover will agree with me that the 
kisans in this country are vitally interested in this matter. I am sure that 
he will agree with me that they-are more vitally interested than the 
Chambers of Commerce in the improvement of agriculture. I would like 
to get information on all these points from the Honourable the Mover of 
this Bill before I decide to vote either in favour of OJ)' .gaiIlllt this Bill. 

S&rdar Sant SiDch (West Punjab: Sikh): Sir, I rise to support the 
motion for circulation. First of all, I want to eongratulate the Honourable 
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[Sardfir Sant Singh.] 
the Mover of the Bill on the lucid manner in which he has put his case 
before the House. With his usual eloquence he has tried to convince us 
of the utility of the Imperial Council of Agricultural Research. I can 
assure him that there is no difference of opinion so far as the importance 
and usefulness of this body is concerned. But the angle from which we 
look at this question is entirely different from the one from which he has 
approached the subject. It is nut the importance or the maintenance of 
this body that is involved in the introduction ~ this measure. It is ra.ther 
new principle which he has enunciated, of taxmg the export of the artlClei! 
included in the schedule, and we are not in agreement with the Honourable 
the Mover on that principle. So far, Government have been rightly contri-
buting towards the existence and the maintenance of this body and I think. 
if I mistake not, the recommendations of the Royal ~  on Agricui-
ture were such as to lay an obligation on the Government of India to main-
tain this body. But now, in this yerrr, as has been rightly pointed out by 
the Honourable the Mover of the motion for circulation, under the garb of 
helping an admittedly good Council, he has come to raise more money froni 
the taxpayers of India. That is a thing which we are very jealous to 
guard against. At the same time, the point which requires thorough consi-
deration and for which the Bill ought to be sent to the country for circula-
tion is what shall be ~  effect of this 1;Ileasure on the export trade of 
India dealing with the commodities which are mentioned in the list itself. 
In other countries, during recent years the Governments of those countri.,,, 
have been trying to subsidise and encourage their export trade. But in 
this country, from the very beginning of the Session we find that prices 
are being depressed by various measures that are being adopted under thE.', 
guise and name of war necessity. Particularly in the case of l ~ 

produce the agriculturists are suffering terribly on account of the lean ye?'!"s 
that have preceded. It was only recently after the declaration of Wb.r 
that prices showed some tendency to rise. We find another measure being 
thrust upon the country to suppress the export of agricultural commodities. 
Not only that. We want to; know, first, what will be the effect of this 
m.easure on the export trade in agricultural <,ommoditiesj secondly, what 
will be the effect on the prices of agricultural commodities by the _passage 
of thisBill,and thirdly. what is the attitude of the Provincial Governments 
with ~  to this measure. That is an import aut matter.· I am sure 
the ~ Gav:ernmel'lt will take ~  exception to thep4ilMsage of ,Such 
a measure at thlS time of the. year. 

Sir Clirja8baD.k&r.Br.jpu: May I just, on a point of information, tell 
my Honourable friend that the Punjab-Government,as represented by their 
Minister, did not take exceptlon to this measure at the ~ of the 
Governing Body in JUly 1939? 

9ard&r Set fJtngh: May I know ~  name of the' Minister? 

Sir Girfa S1l'&Dkiir bjpal: My Honourable friend, comitng as he dces 
from the Punjab, ought to know the name of the Minister very -well. 

8'a.i'dat'8ac SIDgtL: This piece of information comes as 8' news to me 
because the Punjab (lovernment has been trying to be the 

.1 P. JI(. ~  of the zanundarB for a very l~  'andY <really I was 
~  in knowmg the name of the gentleman. 



THE AGRICULTURAL PRODUCE CESS BILL 1003 

Xr. President (The Honourable Sir Abdur Rahim): The Honourable. 
Member need not go into all that. 

Sardar Sant Singh: I am not entering  into that in any controversial 
spirit but it has been a revelation to me ~  .. The other quest!on is, 
an important one. Why should not the ProvinCIal Governments wno are 
as a matter of fact empowered under the Government of India Act to deal 
with agriculture contribute to the cess and to all these experiments and 
why should the ~ l Government alOl;e ~ ?earing, l~ the. expens,es of' 
this Research CounCIl? Let us have theIr oprnlOns on th18 PPlDt. lhere-
fore, without going into the lnerits of the Bill or the principles underlying· 
the Bill itself, I would strongly urge that the opinions of the agriculturists, 
the zamindar sabhas, the kisan sabhas and the Provincial Governments. 
should be invited, also the opinions of commercial bodies. They ought 
to tell us what will be the effect of this cess on the export of agricultural 
commodities. That is an important matter to look into before the Bill 
is proceeded with. I, therefore, support this motion for circulation. 

Dr. r. X. DeSouza (Nominated Non.Official): Mr. President, this Bill' 
impinges on so inany different interests and has such wide repercussions, 
to which the Honourable the Mover has discreetly refrained from referring, 
that I tMnk I should like, ..as a practical agriculturist, to place before the. 
House certain observations, before they are asked to vote-on this Bill. 
Sir, every one of us highly appreciates the good work that the Imperial' 
Council of Agricultural Rc£oorch has done in this country to improve 
agriculture. It can justly claim pride for the fact that during the last 
year, in one year alone, the area which they have brought unaer cultivation 
under the improved methods of seed and other methMsof' ~  has-
been substantially increased. In 1933-34, it was 8·6 million acres and in 
the year 1935·36 ~  'was 21.4 inillion acres, ari increase of nmilli6n acres-
in 12 months. rrhat is; something about which the Imperial OounCllcan, 
~ l justly proud but I ask, has there been any improvement in the product·. 
Ive capacity of the acres under cultivation? The proof of the pudding is in· 
the eating. .r" .' 

Now, let us see what are the ~  of' agrictilture of which· 
the Imperial Council are 80 proud and let us see what they have done for-
agniculture. .' ,.. . 

. ~ l ~  (The 'Ilonourab1e Sir Abdur Rahim): The Honourable-
Member is going beyond the scope of the Bill. 

Dr. 1'. X. DeSouu: I am asking what improved methods .... 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member is discuss'ing what the Council of Agrtculture has done· 80 fa:. 
That is not the point before the' House. The point is· ~ l  pubbc 
0pinion ought to be consulted with regard to this Bill. 

Dr. 1'. X. DeSouza: It is from that point of view that .public opinion· 
should be .coD.sulted and before public opinion is consulted. we cannot be. 
asked to vote blindly on this BilL 
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1Ir. Pre.dent (The Honourable ~  Abdur Ra.him); Thlt Haaouruble 
'Member ca.n give his reasons why pubbc opinion should be consulted. So 
"far the Honourable ~ has been saying that the Agricultural Research 
,'Qouncil has not been doing good \'lork in certain respects. That is not the 
· .subject matter of the motion before the House B.nd public opinion cannot 
be asked on that. 

Dr ... ~ X. DeSoUla: We do not get our moneY'8 worth from their 
, 'researches. 

JIr. President (The Honourable Sir Abdur RaMm): There may be some 
,clauses to which that question may be relevant. 

Dr. 1". X. DeSouZ&: I come to another point. As pointed out by my 
'Honourable friend, Sardar Sant Singh, we want to know what would be 
·the effect of levying this cess upon the prices of a.gricultural produce? It 
-is elementary economics that if an export cess is lev'ied on produce, which 
is not the sole monopoly of the exporting country, then the cess is paid by 
the producer. In other words, this cess of ! per cent, on the ad valorem 
'price of 'the export will eventually be borne by the produoer, the' 'agTicul-
·turist and if you remember that.in addition to that the poor agriculturist 
has to suffer from the rapacity of the middlemen, you can easily imagine 
that the agricultural producer will have to pay a great deal more than this 
:! per cent. ad tHJlorem value. That is one aspect of the matter. What 
-will be the effect of this rise in prices? Will it not interfere with the 
'ability of the agricultural producer to compete in the international markets 
,·of the world? 

An lIonourablellember: It is bound to. 

Dr .... X. DeSouza: ~  so, does it help the agriculturist or does it res-
-trict :h'is power of export? This Session has been a Session for imposing 
·taxes on all sorts of war profits ..... 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
:Member need not go into all that. 

Dr .... X. DeSouza: I shall not be wrong if I refer to this cess. aa an 
'Excess Profits Tax on agricultural produce. Apart from that, what about 
-the Provincial Governments? They must have a say in the l ~ . By 
'raising the price of agricultural produce in this. manner and restricting the 
exportable  capacity, this Bill has the effect of reducing the taxable capa-
city of the agriculturist and the power of taxing the . l ~  is a. 
· subject for theProv'incial Governments. Will they look with eqlthnimity 
upon a reduction of their taxable capacity? Anyhow, their opinion should 
'be ca.lled -for. I do not think the Government of India have any right t.o 
.encroach on the rights of the Provincial Governments. It is for them to 
,determine to what extent their taxable resources are infringed. 

Then, it is widely felt that the results of the researches of the Imperial 
, Qouncil, greatly beneficial as they are, are not brought home to the agri-
· culturists.'Where are the village demonstration farms 'and experimental 
'farms ·to aemonlltrste to the villager the improvements that have been 
.  I effected by the Impenal Council of ,Agricultural Research? There are none 
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at all. So far as I know, what happens in the provinces is this. The Agri-
cultural Department is run as the department of Government. It is a. 
Boul-less department. It is a heartless department. You ought to make 
the agriculturist a partner with the Government in running the cultivation 
of land. Do as they do in a model State. I will tell you what they do. 
In Mysore every agriculturist feels that he can always fall b!=lck upon the 
experts of the Government for any help that they require. Whenever, I 
for one required the services of the Agricultural Department, they sent me 
the Agricultural Director himself, then the Agricultural Chemist and the 
Mycologist and every other expert. Will the Government of'Madras' 
experts make a visit to the farm and give the agriculturist advice if he is in 
need of it? If I make a similar request to the Government of Madras, 
t4ey will tell me to go to a very warm place 

Sir Girja Sl!ankar B&jpai: And yet this is the Government which my 
Honourable friend wishes to consult? 

Dr. 1'. X. DeSouza.: In any case, as I have indicated although I 
sympathise with the objects of the Bill and I sympathise with the 
necessity for researches, I think the finances should be found not by taxing 
the exports of agricultural produce but they should be found frODl the gen-
eral revenues. What do we get? What do the agriculturists get from the 
revenue ..... . 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is again discussing the merits of the Bill. 

Dr. 1'. X. DeSouza.: I have already said enough and shall not trespass 
beyond the Nmits permissible; I think I 4ave urged enough to show that 
this Bill should be circulated for the purpose of elicitmg opinion thereon, 
by the 31st of July, 1940. 

lII&ulana Z&far AU Khan: Sir, I will not inflict a long speech on the 
House, but there are certain points to which I wish to draw the attention 
of my Honourable friend, Sir Girja Shankar Bajpai. A very beautiful song 
has been sung by him-the constitution; a.nd the functions of the Imperial 
Agricultural Research Institute, everything about 'it has been put in an 
excellent way, but there is another angle of vision from which we look at 
the work of the Agricultural Institute. What do the people say? The 
people say that it is a luxury, it is all high-sounding title, but the lot of the 
agricultural ,population of India remains as deplorable now as it was when 
the Agricultural Research Institute was not brought into existence. 

JIr. lI. S. Aney (Berar: Non-Muhammadan): Not worse-quite sure? 

lIIa.ula.na. Za.far Ali Khan: Then he wants to impose on agricultural 
commodities a cess the proceeds of which will be handed over to the Agri-
cultural Institute for making a bett.er financial ~  for them. I 
think this is a vicious principle. Only the other day we heard a high 
authority in England declare from the housetops that only two things kept 
England alive,-a strong army and navy and aircraft also nnd exports. 
England can be kept alive if only she >can export goods to other part!; of 
the world. but directly the flow of exports from England ceases, England 

D 
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dies. That is the principle for England. Then why not, Sir, should the 
same principle ~ applied to India also? India, they say, is an agricul-
tural country. So concentrate all your energies on developing agriculture 
on a. scientific basis, but you do not do even that. Our industries are 
starvU?-g, and you are levying cess upon cess and tax upon tax,-one da 
there IS the Excess Profits tax, another daynnother tax, and so on and s; 
forth .... 

Mr. President (The Honourable Sir Abdur Rahim): The lIonourable 
Member must really address himse,lf to the motion before the House. He 
can resume his speech after Lunch. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Maulana Zafar Ali Khan: To resume the thread of my story. I was 
pointling out, Sir, that the imposition of a cess on agricultaral .commodities 
intended to be exported from India is a vicious principle and I had pointed 
out that England for its very life was obliged to declare that unless the 
army and navy are there and unless the exports are there, there is no life 
for England. So, I wanted that principle to be applied in the case of 
India and if my Honourable friend in his Bill had used the word 'import' 
instead of the word 'export', I would have quite agreed to it. My Honour-
able friend, Sir Girja Shankar Bajpai, says that this duty would amount to 
about twelve lakhs, which is ~ very modest sum. It is a modest sum for 
you because you deal in astronomical figures. You deal in crores and 
arabs. One day's expenditure of war incurred in Britain comes up to nine 
crores, whereas twelve days war expenditure means the total revenue of 
India for one year. So, when you deal 'in these colossal figures, the 
sum of twelve lakhs may be a flea-bite for you, but for the poor agricul-
turists, like ourselves, it is quite a big sum. So, if you want to make a 
definite provision for the Imperial Council of Agricultural Research, do it 
in some other way. Why should not England pay for it? Why should we 
pay for it? We have been paying already so much that nothing is left 
with us. You have already imposed so many taxes on us and you want 
to impose still another. 

Then, Sir, there is another point. If I were in the confidence of the 
Government, I would have suggested to them to keep this Bill in a state of 
suspended animation till such time as the war is over. Faced as we are 
with fl, deficit budget, which is mounting up, God knows when the war • 
will come to an end, and you are indulging in these luxuries. It is not a 
time for luxuries. It is' a time for bare existence. So, keep this Bill in a 
state of saspended  animation till the war is over. If you do not accept 
this proposal, then I would point out that agriculture is a. transferred 
subject. 

Have you invited the opinion of the . Governments of the various 
provinces? Evidently, you have not. You ought to invite their opinion if 
there is any sense of responsibility with you. We know that you are 
irresponsible. Power makes one irresponsible. Once plein Mr. Morley 
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said: "I am the guide, the .philosopher and the friend of India and India 
must be given independence." Later on, when he became Lord Morley, 
he said: "Indians cannot get anythmg more for 500 years. We cannot 
give them anything more". When somebody asked him the reason of this 
inconsistency, he replied: "Power ~  So, agriculture is a ~ ~  
subject and the opinion of t.he ProvInCIal Governments must be InVlted. 
May I ask what will be the ~ of ~ ~ imposition ~  this cess on the 
industries generally and on the pnce lImIt? There wIll be a tremendous 
effect, a most deplorable effect. Industries and agriculture are allied 
subjects in this country. You levied a certain duty on hides and skins, 
commodities in which mostly Muslims and the depressed classes deal. 
The result was the loss of one crore. Afterwards, the duty was removed 
and the things balanced themselves. Now, you want to levy another duty 
on hides and skins which are agricultural produce, because Sir Girja 
Shankar Bajpai has already informed the House that agriculture includes 
'livestock' also. The result will again be that poor Muslims will suffer 
because this is the only industry 'in which they have a proper share. The 
poor depressed classes will also suffer. The effect would be disastrous to 
these two classes. In giving my strongest support to the amendglent before 
the House, I would ask the Government to circulate the Bill f,)r eliciting 
public opinion; for there was never more need for eliciting public opinion 
than in the case of this Bill. With these words, I support the motion for 
circulation. 

Mr. P. J. Grifllths (Assam: European): Mr. Deputy President, I rise to 
support the principle 'involved in the amendment moved by my Honourable 
friend, Maulvi Abdul Ghani, although, as I shall explain at a later stage, 
our action at the time of voting will be determined by the response of 
Government to our attitude. In speaking on a dilatory motion of this 
natw:e, !it has become customary in this House to explain that one's inten-
tions are not, in fact, dilatory but that for some technical reason or other 
one considers that a Bill should be referred to a Select Committee or should 
be sent for circulation and that the last thing present in one's !nind is any 
kind of wish to delay the passage of a Bill. For my own part, I pro.pose 
to depart from that practice today and to make it quite clear that my atti-
tude is determined entirely by a wish to delay the p8S!;Iage of this Bill. I 
wish to delay its passage, not because I regard it as a bad Bill, but because 
I. regard it as a Bill which, in detail, requires very much greater exam'ina-
tIOn than could possibly have been given to it in the short space of time 
available since its presentation. I w'ish, further, to speak on this particular 
amendment in order to take the opportunity of uttering as emphatic a pro-
test as ross.i.ble against the growing Governmental tendency towards hasty 
legislation in general and hasty taxation legislation in particular. 

In the old days, when the legislative output of Government was judged 
by quality rather than by quantity, for a Bill of any kind ~  time 
was allowed for its due consideration by the public and by the Legislature. 
But in these days, when so much that was of ~  is gone. we are pre-
sented with a taxation measure on a Thursdav mornina and we are told 
forsooth on the Wednesday next following that this BiiI must be 'passed 
today-:-that if we do not pass this Bill here and now, the Imperial Council 
of .t\grlcultural llesearch will be put into difficulties and, perhaps, even the 

~  of Empire will totter. And so, with this threatened disaster staring 
us 10 the, face, we are asked, after five days consideration, to deal with 1& 

D2 



1008 LEGl!lLATlVB ASSB¥BLY [6TH MAR. 1940 

[Mr. P. J. Griffiths.] 
Bill which, in some respects, is of very great importance to a very large 
section of the people. After ali, let me put this plain question to my 
Honourable friend, Sir Girja Shankar Bajpai. Does he believe that in the 
five days which have elapsed since he introduced this Bill, we have had 
enough time to receive replies from our constituents or from those who 
will have to pay this tax, if this Bill is passed as it now stands? Does 
my Honourable friend consider it proper that in dealing with a measure of 
this kind, our constituents-those whose interests we are here to defend-
should be deprived of all opportunity of expressing to us the views which 
they hold with regard to the Bill and its proper working? I know that my 
Honourable friend, with his usual dialectical skill, may try to argue that 
this Bill, after all, is a very unimportant Bill, that the incidence of the tax 
proposed will be slight, that the volume of taxation to be realised is littJd 
and that, therefore, there is really no reason why we should undergo a long 
and elaborate procedure. But I want to reply to him on that point to the 
effect that no taxation measure, however slight be the incidence of tax 
proposed, can ever be regarded as unimportant. When you accept a tax, 
you are accepting a principle. You are laying down that certain classes of 
people must' make contributions towards a particulat form of expenditure 
although the incidence of the tax may be light, once you have accepted 
that principle, you have very little defence, at any rate on the question of 
principle, at a later stage when it becomes necessary to increase that tax. 
Sir, I would contend that any taxation measure is sufficiently important 
to demand a reasonable time for its proper consideration. But quite apart 
from that contention tlie argument that the incidence of the tax is light 
and so the Bill does not very much matter, is an argument which we, in 
this House, can never aecept. For although the incidence of the tax may 
be slight, the practical inconvenience and trouble and the bother involved 
in paying that tax, as everybody who has experience of export duties knows. 
are very considerable. It is quite true that the amount you have to pay is 
small. But those of us who have to pay export duties know, to our cost, 
that we have to fill up innumerable forms, then waste a lot of time before 
anybody in the office concerned will receive payment. I can assure ·ehe 
House from my knowledge of the particular industry which I represent. 
that to pay an export tax is really a difficult business which ~l  in-
volves very much expense and trouble to the people who are trymg to 
export. . 

My Honourable friend, Sir Girja Shankar Bajpe:i,. does not realise ~  
there is a very great difference between the ~l~l  of ~  ~  
dealing with a measure of this kind and the l l. ~  Its absence-m 
the offices of their subordinates when they are ~ l  .money that the 
exporters have to pay. We are expected to pass thIS taxah?n mee:sure after 
studying it for five days. ~ can assure my ~ l . frIend WIth regnrCl 
to the export duties of whlCh I have experIence that It v.ery often ~ 
you very nearly five days to pay export duty on a ~  ~  ~ export Of 
slight value. I am not using this as an argument agamst ~ I  Blll .. There 
may be very good reasons why the tax has ~ to be leVled: ~ If such 
reasons are given, we shall have to put up WIth the ref'ultmg l l ~
. But what I am tryinO' to establish is the fact that the shght mC1-
lences. 0 d' 't 't 
denee of this tax is no reason, whatsoever, for .regar· mg I as ~  ~  -
ant measure which can be rushed through WIthout due consideratlOn. 

Mtp.r all, if you examine this Bill, which I do n.ot propose to do, in 
detail at this stage, you will find on a cursory readmg that there are a 
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number of points regarding which we need further information before 'Ve 
can finally commit ourselves to accept it as it stands. In the first place 
we are told that the rate of tax, which has been fixed, is such that it is 
expected to realise the sum required to meet the expenses of the Imperial 
Council of Agricultural Research. Is there any single Member of this 
House who has yet had time to study the export figures and satisfy himself 
that the amount yielded by this tax will be the amount required? (Inter-
ruption.) Possibly my Honourable friend, Dr. Banerjea, has satisfied 
hirriself, because, comparatively speaking, he is a Qlan of leisure. (Inter-
ruption.) I am delighted to hear that even my Honourable friend, Dr. 
Banerjea, in spite of his leisure, and in spite of his earnestness and industry 
has not yet had time to study this Bill carefully. It is for the House tc 
consider the Bill carefully and to say whether the sum likely to be pro-
duced out of this tax will be roughly comparable to the amount that will b"l 
;required. 'fo consider that aspect of the Bill will take some time. Quite 
apart from that, when I turn to this Bill, I find that there are 23 items 
set down for the imposition of export duty. HlOs any Honourable Member 
of this House yet had any time to consider whether these 23 items are the 
;right items, whether some of them should not have been left out or ~  

some fresh items should not have been included? How can such an examI-
nation be conducted without prior reference to those whose interests are 
concerned? I know quite well that these questions have been examined 
by the Government in the department concerned. 

My Honourable friend, 5ir Girja Shankar Bajpai, has a well-earned 
reputation for meticulous accuracy and I have not the least doubt that he 
has satisfied himself fully on these points and I hope that the governing 
body of the 1. C. A. R. has similarly satisfied itself on these points. Rut 
~  amount of satisfaction to themselves by the Government -or-by tbe 
1. C. A. R. can absolve us in this House from insisting on a chance of 
Batisfying ourselves as to whether the particular 23 items chosen in this 
Bill are the 23 items which should have been chosen. We cannot abdicate 
our ~ l . We cannot Bay, 'yes, we are willing to pass tbis Bill 
today and take it for granted that the choice made by the department is 
a wise (' hoice or a proper choice'. 

I know there are practical difficulties. I know that Government will tell 
us that ?nless we pass this Bill the financial position of 1. C. A. R. ";\'i!l 
~  unsatISfactory. I know they will tell us that provision has not been made 
m the budget this year for the I. C. A. R. to carry on its activities and 
that ';1nless we pass this Bill, its work may be brought to an end. Wh0ll6 
fault IS that ~ ~  me ask my Honourable friend, Sir Girja Shankar Bajpai, 
whose fault IS It that no provision has been made in the Budget? Is it for 
the. Government to assume that the Bill will be paE'sed by this Hou"e? 
Is ~  for the Govern:r;nent to say in regard to this important item of work, 
WhICh has been contmuing for some time, "We prorose this year to make 
110. budget provision because of course the 'Assembly is duty bound to be 
qUlte amenable and to .accept the measure which we shall place before 
it' .? I submit with the greatest respect that we cannot allow Government, 
however good their intentions may be, to make assumptions of that kind. 

~~ all there is nothing new, there is nothing special this year in the 
Pos.lbon of the 1. C. A. R. Its position this yesr is very· much the flame 
as It was two or three or four years ago. If ~  felt it particularlY 
necessary to make this particular change this year, then, surely, it wa" 
up t? the Department to have brought this BiH forward in the Simla 
SessIon of last year. If they could not do that it was incumbent up:m 



1010 LEGISLATIVE ABSEKBI4f [6TH MAR. 1940 

[Mr. P. J. Griffiths.] 
them, not to assume that this Bill would be passed forthwith, but to make 
budget provision for the 1. C. A. R., a provision which would merely have 
become unnecessary if the House had passed this Bill. I know that, ill 
many respects-possibly in more respects than some of us like, but cer-
tainly in many respects-Government are very far from imitating the 
businesslike practice of commercial concerns, but I do think that the time 
has come when Government should at least imitate commercial concern,:; 
sufficiently to try to look ahead. I do maintain that the House has a right 
to expect that Government will once for all put an end to this business of 
coming along to the House with a taxation measure saying the mutter is 
urgent and that the measure should be passed forthwith. 

iSir, if  I took my stand on the grounds of pure theory, I should have no 
hesitation in supporting the motion for circulation of this Bill for public. 
opinion. But, at the same time, we do try in this Group to .~  

practical necessities, and much as we blame Government for havmg put 
themselves in their present difficult position, we are prepared to meet 
their views to this extent that if Sir Girja Shankar Bajpai can, at thi,; 
stage, assure us that· Government propose to accept the amendment f?r 
reference to a Select Committee which will at least ensure a certam 
amount of time for the ~  of these important details, we shall 
not support the present amendment when it ~  to the divi.sion lobbies. 
But if on the other hand such an assurance IS not forthcommg, Govern-
ment ~ll leave us no option except to support this amendment which hag 
been moved by my Honourable friend, Maulvi Abdul Ghani. 

Dr. Sir Ziauddin Ahmad: Sir, some time ago, a person employed a 
servant and on being asked about the salary replied that he must earn it 
flither by begging or by robbing. That is just the position of my Honour-
able friend, the Education Secretary. The Finance Department told them 
there was no salary for the Council of Agricultural Research that they 
should have it by begging or robbing and so he is now committing robbery 
on those who are interested in agriculture. 

Sir Girja Shankar Bajpai: With the approval of the House. 

Dr. Sir Ziauddln Ahmad: No, with the help of the Treasury Benches_ 

~ Honourable friend's only argument was that some of the Provincial 
Ministers on the Cowlcil who were present at one of the meetings were in 
favour of this. But I may tell him that the position of the Ministers is 
different from that of Government. The Government :lre responsible to 
their parties and to their legislatures where their actions may be question-
ed, but a Minister, in his individual position, is responsible only to himself_ 
Nobody knows what opinions a particular ~  gave, but we know defi-
nitely that our representatives on the Council of Agricultural Research did 
not support this motion, because they did not like it. 
Therefore, it is only fair and just that we should give an 
opportunity to the Provincial Governments to express their opinion before 
we pass a measure like this. My friend, Mr. Griffiths, asked how they 
chose these 23 items for taxation? My reply is that they put the name's 
of all agricultural items in a box and by lottery these 23 items were chos6u_ 
'They were conscious of their "hortcoming und they noticed some importRnt 
iteILs may have been left out and so in a clause of the Bill they provided 
that they should have power io remove any of the items from the list or 
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add new ones to it. It is clear that they never appl'08ched this problem 
in a scientific manner. Thev did not calculate how much each item would 
earn and I expected the Education Secretary to tell us whe,t each item 
would bring and what the total would be. It is just like what was done in 
the Second Finance Bill of 1931 when the customs duty on all commoditie<, 
was increased by 25 per cent. 

o My friend spoke a lot about the Imperial Council of Agricultural Re-
search but the prevailing opinion in the country is that it is no better than 
the rural uplift programme. At one time Mr. Brayne wanted to make 
Gurgaon an ideal place, but with his transfer the whole scheme of makiu!' 
it a model place disappeared. I am afraid that it may die out in the ~ 
way as the Village Uplift Movement died out. So I am not very much 
impressed :vith the account of this ~  work as w!ls given by 
the EducatIOn Secretary. I should rather like to have the ,<iews of thE. 
agriculturists themselves and the zamindars who are vitally interested and 
also of the Provincial Governments. So, unless we have these views anrl 
unless we have scientific and well-studied proposals, it is har<;l to support 
this. 

We know of import duties and export duties and excise dutip.s i0r 
revenue purposes and we also swallowed cess duty on certain commodities 
which require improvements. But I never heard of a cess duty on agrlCul. 
tural products which mayor may not nced any improvement. Therefora, 
no case has been made out at all lind my Honourable friend perhaps 
brought forward this Bill becau"le Congress Members are not here to vote it 
down. It is a fantastic proposal. I do not know in what manner each one 
of these particular articles will 'be improved by this cess, and no pro-
gramme has been laid before us. Take bones, for instance. We do not 
know the condition of this indust,r:y. It is really the railways whc. stand 
in the way of the development of these industries by not giving them sidings 
or places for storing. I do not know how it is proposed to improve bones, 
and the same applies to all these articles. In the years 1931 to 1934 we 
had debates here about the export duty on hides and skins, and Govern-
ment were so much convinced that they abolished the export duty by the 
certification of the Viceroy. When they were convinced that it cannot 
stand any export duty how is this new cess sought ,to be imposed now 
when there is so much curtailment of export? On the one hand is the 
Commerce Member who is putting all sorts of restrictions on export !tnd on 
the other hand is the Education :::lecretary proposing ar. additional duty on 
an article which is already under difficulties on account of war ~ l . 
These things should be carefully studied and not n:shed through slluply 
because the police in the shape of Congress Members are not bere. 

:Mr. P. J. Grimths: Are not the special police nere? 

~ . Sir Ziauddin Ahmad: The police is the Congress Party :lno the 
speCIal police is the conscience of my Honourable friends on the Treas\ll'Y 
Benches. So both are absent and the Government are trying to rob the 
people and bring up a proposal of this kind. If t.he existence of this depart-
ment was considered so essential by the Government of India why did they 
not put it as an item of expenditure? They might have added one more 
duty on a small article and collected seven or eight lakhs. It would have 
been easy for them.. But the Finance Department is not convinced of the 
ne(,-E'ssity of continuing this department from the public exchequer. 
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If he thought that it was necessary for hiin to find money for tlJ.e l'onti-
3 nuation of this department, it would have been very easy for, 
1'.M. him to do so. He found money for the Delhi Unive .. s!ty but 

he refused to find money for the continuation of this Imperial Council of 
Agricultural Heseareh on the ground that the Government of India did not 
consider it was necessary or profitable to the country to justify their asking 
the taxpayer to find the money for it. Probably, the Government c::f India 
told my Honourable friend to go about the country and find the money if 
he wanted to continue the departmebt, and this Bill is the outcome of the 
refusal of the Finance Department. I think it is a great moral crime if this 
Bill is pressed at this particular moment: they ought to accept lihe verdict 
of the non-official Members who are supposed to know the desires of the 
people much more than the official Members, and we should get an oppor-, 
tunity to find out the opinions of those whom we represent whether tht>y 
do or do not. want this Bill. I am for circulatIon of the Bill and not for 
rushing it through. 

JIr. Muhammad Nauman: Sir, my Honourable friends have explained 
the position and practically all of them support the motion for circulation. 
I only want to say this, whether it is the desire of this Government to 
run this Agricultural Council also as a commercial institution. From the 
Sta.tement of Objects and Reasons it certainly looks so. They say that 
certain commodities should be taxed for the benefit of the agricUlturists 
for the advancement of which this Council exists so that it may be se1£-
contained. There are already two Government Departments, Railways 
Bnd Posts and Telegraphs, run on commercial lines and we have seen 
to our bitter experience that since their assumption by the Government 
there has been little or no relief even to the man in the street, not to 
speak of higher sections. This is the third Department introduced to us on 
same pretext. I do not know whether in the long run Government pro-
pose to run all their departments on commercial lines. Then, probably, 
even the high offices will be auctioned out to the best bidder and a plea. 
will be made that every department must pay its own expense. 

The most important question arising out of the principle of this Bill 
is whether it is not the duty of the Government to lo.ok to the development 
of the resources of the country. If they can conscientiously feel and say 
that the Agricultural Research Council is in the interests of the country, 
then what is the difficulty in providing funds? I will not repeat what Sir 
Ziauddin Ahmad has said so very ably regarding the reason why no provi-
sion was made in the Budget but I will say that the reason why you 
did not provide in the budget for this expenditure was because you were 
definite in your mind that you could compel the sanction of this House .• -
If you can appreciate the sense of protest that has been made you ought 
to know that we have our great feelings of resentment about this matter. 
We have told YOll that this Bill must be circulated and a referendum 
taken from the people whom you are taxing. 

As Mr. Griffiths of the European Group said, it is very -strange that 
the Honourable the Secretarv for Education should come before us with 
a piece of legislation which "involves important matters of principle and 
expects us to study the whole pros and eons of it in five days. If we 
a!e. ~  show our ~  ~  our. constituencies we cannot take any respon-
SIbIlIty at all for thlS Bill whlCh we have hardly had even time to study. 
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I hope that for this reason the Government will accept the motion for 
circulation. The Government can by virtue of their majority compel 
the House to ignore the sanction of the people and I do not know if that 
is their desire. If that is the intention of the Government, then I can 
only repeat the Urdu line which probably Sir Girja Shankar Bajpai will 
appreciate : 

.. M ujh 86 mm haBraton ka poochna besoocl hay 

Tum vehi akhir karoge jo tumhare dil.men hay." 

·Which means: "It is no use asking us to say what we want, when 
you have decided to do what you will". Do not ask for our sanction; 
do not come with a Bill and do not make it appear as if you are doing 
everything constitutional when you have a certain advantage to ignore 
the opinion of the elected section of this House and which you can take 
and thrust the taxation measure on unwilling taxpayers. 

I do not want to speak on the merits of the Bill. I have already said 
that one important principle here is whether the Council has to be run 
on commercial lines or not. The other principle is that we are going to 
tax our exports. In all countries exports have been developed and en-
couraged; and in this country, where if we cannot export any appreciable 
quantities of finished goods, we can at least export our raw produce. I 
nnd in the list attached to the Bill there are certain items of which I 
have some knowledge-hides and skins, fo), example. Sir Ziauddin Ahmad 
has already referred to the debates on this subject in this House between 
1931 and 1935. I would say further that in 1936 the then :Finullce Mem_ 
ber, Sir James Grigg, was convinced that the principle of the duty on 
skins was bad and had adversely affected the trade and so he removed 
it. Now, again, we find that Sir Girja ShankaT Bajpai wants to tax that 
eommodity and cripple skins and hides trade, which is run mosUy by· 
depressed classes and the Muslims. I shall not dilate on that point now 
as I shall have another opportunity when the Bill comes before the House 
again, but, at present, I want to impress this: will the Honourable Mem-
ber explain to the House the average amounts of products in the list with 
tonnage and total export value. On what basis has .he come to the con-
clusion thRt he will get only 14.lakhs, and not more? My own estimate 
is that he will be able to collect far more, but he has given us a small 
figure in order that the House may not be alarmed that a huge amount 
is being extracted out of the taxpayers. Sir, so far .8S I know, the total 
value of the export of skins alone is about three crores; the total value 
of hides is about a crore or thereabout, and the total value of seeds 
exported is about another crore and half. and all ~  commodities are 
those the bulk of which are exported in big quantities. There is no doubt 
that the export of these 'products has been affected very much recently 
by difficulties in obtaining freight and quota system and the trades in these 
commodities ere not flourishing as they used tc. do about 20 years ago, 
but it cannot be said that they have at all ~  to such an extent 
as not t,o have no importance in export trade. 

Then, Sir. another point is, where is the guarantee that the Agricul-
tural Research Institute will be maintained at this figure of 14 or 15 
lakhs? They may require another 50 lakhs tomorrow, and as Mr. Griffiths 
has very ably pointed out. there is !l question of principle· involved when 
~  give sanction to this Bill, and as such we should have enough time to go 
mto the question and to consult our constituencies and also to elicit the 
opinion of important bodies which are interested in the development of 
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agriculture. If we find that the public ho.ld ~  ~  that the A¢cultural 
Research Institute and Co.uncil sho.uld be mamtamed, then, of co.urse, we 
will be bo.und to. give o.ur sanctio.n to. its finance. Sir, I must. say there 
is a general feeling that this CQuncil is a white elephant, and It has .not 
helped the develo.pment Qf agriculture in t?is co.untry at ~ll  There IS a 
lot o.f prQpaganda carried o.n in favour o.f this department; It IS a place, ~  

Sir Henry Gidnev Qnce said, "where minutes are kept and days are lo.st . 
I do. nQt knQw ~  advantages average agriculturist o.f ~  co.untry ~  
been aLle to derive so. far. I mean ever since the establIshment of this 
white elephant. To. maintain this white elephant you want to. tax the 
whole co.untry and the poo.rest o.f the po.or may be affected .. Later. on, 
when o.piniOlis have been ascertained, if it is . ~  ~ thIS InstItute 
has been do.ing go.od wo.rk, that the peasants and agrICultunsts have reaped 
go.o.d benefits, we may agree to. give o.ur sanctio.n, and then yo.u can ~  

even a few mo.re items; but as things stand at present I do. no.t think 
we shall be justified in giving o.ur sanctio.n to. this measure. Of co.m:>e, 
we can oppo.se this Bill, but at the mo.ment we are o.nly .~ Il  WIth 
the questio.n whether the Bill should be circulated fo.r publIc o.pIIDo.n or 
no.t, and when o.pinio.ns have been collected .and placed bef.o.re us, we shall 
be able to. decide what line we sho.uld take m regard to. thIS matter. 

JIr. Rusenbhai Abdullabhai Laljee (Bo.mbay Central Divisio.n: Muham-
madan Rural): Sir, let me first thank yo.u fo.r giving me an o.ppo.rtunity to.-
day to. have my say o.n this matter, because befo.re no.w I sto.o.d up fo.r abo.ut 
a do.zen times to catch the eye o.f the Chair and yet I co.uld no.t get a 
chance to. speak o.n this mo.st impo.rtant matter. I kno.w this is a most 
unfo.rtunate po.sitio.n fo.r any Member who. has no.t jo.ined any Party in 
the Ho.use. Ho.wever, I never had this experience in my life o.f 24 years in 
different legislatures. Here it seems o.ne is fo.rced to. jo.in o.ne o.r the 
o.ther Party to. catch the eye o.f the Chair. Ho.wever, as necessity has 
no. law we will no.w have o.n every questio.n to. mo.ve an amendment in 
order to represent the views o.f o.ur co.nstituency. 

No.w, Sir, co.ming to t.he questio.n before us, to ;:ny mind ,"his is one 
o.f the mo.st impo.rtant Bills that we have had befo.re us fo.r so.me time. 
This Bill lo.o.ks very simple and innocent as so.me peo.ple have tried to 
po.int o.ut as such but it is no.t SQ. The issue befo.re us is o.ne wherein 
the Go.vernment want to. do. so.mething new and the representatives o.f the 
peo.ple, who. sho.ut as the true friends o.f the po.o.r agriculturists, do. no.t 
sho.w sufficient o.r anv interest. In seaso.n and o.ut o.f seaso.n it is said 
that a very large part of the po.pulatio.n o.f this co.untry are agriculturists, 
they are entirely dependent o.n agriculture, that; the welfare o.f the agricul-
turists is o.ur first co.ncern and fo.remo.st co.ncern sho.uld be sho.wn to them 
Rnd all that sort o.f thing, but may I ask in all earnestness whether this Bill 
do.es no.t really sho.w the depth o.f the anxiety o.f the GDvernment fDr the 
poor agriculturists? NDW, what are yo.u asked to. do. bv this Bill? What do. 
the Go.vernment want to do? They want to. tax  the ~ l l products, 
practically all o.f them, excepting, of CDurse, rice, jute and co.tto.n. All the 
items have been put do.wn in an alphabetical order in the schedule. 
Perhaps it wDuld be wise if sDmebody on behalf Df the Central Board o.f 
Revenue tell UR as to. why the first three items, namely, Bones, Bristles 
Bnd Butter have been put when these have never been exported from this 
country and how have they been included in this. That is how things 
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are done to delude many, but ordinarily business men lU'e not SO foolish 
as not to look at these seemingly superficial things. I do not know what 
is meant by item No. 4 cereals, (other than Rice and Wheat), because 
in item No. 21 again wheat appears, whether this item No. 21 refers to 
Punjab wheat or Khandesh wheat or what. The experts who must have 
put down these articles must know the true position and that is that 
all the wheat is included. 

Now, Sir, it is a well-known fact that the first care of every Govern-
ment should be to see that the interests of the very large number of 
people who pay the most for the maintenance of the Government are 
protected. I contend, Sir, as representing the people of the Central Divi-
sion of the Bombay Presidency, that a lsrge portion of the revenue which 
the Centre and the Provinces derive comes from the agriculturists. If 
that is the position, what have the Central and Provincial Governments 
done to help the agriculturists? Of course, we know this much, that after 
years of agitation to improve the condition of agriculturists a Royal Commis-
sion was appointed, and after that Commission had  made their recom-
mendations, one would have expected that the Government would devote 
at least a few lakhs of rupees for the development of agriclllture out of 
the Cl·ores and crores they get out of this country by way of revenue. Now, 
see what are they going to do for these 15 or 20 lakhs, and how for this 
small sum they have made bold to come forward here with a Bill like 
this? I ask what are all the taxes collected for? Again, Sir Girja Shankar 
~  has just pointed out, there is in India over 280 million acres of 
agricultural land and about 250 million heads of c·attle, but still this 
Government would not like to spend about 15 or 20 lakhs from the crores 
and crores of revenue they collect from the people for its development for 
agriculture? May I know, Sir, if they can't spend any moneys on agri-
culture, for what other better and important purpose are they going to 
spend our money? 

My friend opposite alluded to the absenCE! of the Congress Party in 
the afternoon. They were present in the morning and the Leader of the 
Opposition though an eminent lawyer he represents the agriculturists 
constituency's interest here and not the legal profession, similarly, I re-
present the Central Division, agriculturist constituency here and I am 
very sorry to find that, although he and his Party were here in the morning, 
-although he and his Party claim that they represent 90 per cent. of the 
agriculturists, yet not one of them is present now when this and other 
~ . of such momentous importance are before the House, during 
tlus SeSSIOn. In a way I am glad that they have not come just now or 
they would have been very sorry. All the same, I ask once again in the 
~  of the public, what are the Government gcing to do with our moneys 
If they are not going to spend 15 or 20 lakhs . on the welfare of the 
agriculturist, what other duty than this all important one are they going 
to perform? 

Let me now take another important question that arises. Every Gov-
ernment have always and ever been now waging great wars with only 
one o?ject, and that is, with the object of finding markets. What is the 
mea?Ing of finding a market? Throwing their own produce on others and 
gettmg out money from them. That is really the object. Yourproduce 
ought to be sold somewhere and encouragement is necessary for the pur-
pose. My Honourable friend, Sir Girja Shankar, gave us just now some 
Important figures. He spoke of eighty lakhs being spent by the British 
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Government on agricultural research in England. . May I ask, was any 
special Bill produced there? England is not an agriCultural country. Out 
of four crores of people in England I do not think ~  than four lakhs 
are agriculturists and you find that Government whIch rules here are 
spending there 80 lakhs for the welfare of only four or five lakhs of her 
people. But here our Government is unable to ~ .  14 to 1.5 l ~  and 
they want to tax for this purpose all the ~ . I ~  theIr ~
sistency. Again, you have got also to consider the ~ l l and bUSI-
ness point of view. When you sell and export these articles, the Honour-
able the Finance Member will tell you that those who sell and export 
large quantities, enormous quantities of agricultural produce, do not and 
cannot earn even two per cent. and that out of that two per cent., in-
variably one per cent has to be given away to the other side. So this 

huge business is carried on with about one per cent. 
The Leader of the European Group-I would call the British Group, 

because here we have nothing to do with the European community-will 
surely say that he is doing businesil, and many great firms even like ~ll  

and Volkarts are doing business, on one per cent, and what is their income 
and what amount of income-tax is paid by them? That will show what 
one per cent. really means, and what half a per cent. means. When the. 
Finance Member has included four or five lakhs for the Delhi University 
.for graduates in the Budget and even refe.rred to it in his speech the. 
same Member who is responsible for looking after all our money that he 
gets from the poor cultivators does not provide 15 lakhs, but it falls upon 
the Member who is to look after the welfare of the agriculturist to come 
forward with a proposal to tax the agricultural commodities is really very 
queer. Above all, you have also got to consider this, namely, under what 
circumstances your exports are being sold by your countrymen in foreign 
countries. Wherever you send your goods, wherever your business people 
are trading, there is nobody to help them, and in many part's of the British 
Empire your own merchants -who sell your raw produce which is now going 
to be improved by this research-I do not know to what extent and as 
my Honourable friend, Dr. DeSouza, said how much will be the yield-
they are treated as dogs fhere. No protection, no police, no judiciary, no 
Trade Commissioner or Consul. \Vith this handicap 90 per cent. of the 
agricultural produce is being pushed forward, and to, grudge to provide 15 
lakhs to make special researches,-and that too after the Hoyal Commis-
sion came down upon you and forced the Government to do their first duty 
by the ~ l~  still bring forward a ~ Bill, and nobody on 
the oppOSIte SIde comes forward and says that thiS IS not at all fair and 
right .is really a great misfortune of ours. I should like to congratulate the 
MuslIm League Party on the fact that no less than six of their Members 
have been given a chance to speak on the subject. I also agree with every 
word that has been said by my Honourable friend, Mr. Griffiths. I would 
only say that it is not at all wise and prudent for the .Government even 
at this time to bring in a Bill like this. The only fair ana. equitable and 

l~ thing for ~ ~ is to withdraw ~  Bill and say that they 
do reahse what theIr ~ IS; If. they do not do It, let the Bill go out. Let 
even now the whole agriCultunst people throughout India know how 
much care is being taken, let the commercial and business men know how 
the Government are bringing forward special Bills for everything. Let 
people know that for education, medical health. social work. for labour 
for everything separate Bills will come, and that all money that is coming 
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now is earmarked for something which has been going on, and that for 
every and  any improvement we must have a separate tax Bill. With 
these observations I submit that this Bill ought to be sent out for eliciting 
public opinion. 

Sir Girja Shank&: Bajpai: Mr. Deputy President, the Chair observed 
this morning that, in discussing the motion for circulation, one should 
avoid going into the merits of the Bill and should concentrate on the 
merits or demerits of circulation. With your permission, that is the 
objective which I propose to set to myself. But before I go on to that, 
there !l.re one or two preliminary observations that I should like t{) make. 

The Honourable MeJDber from Etawah, Dr. Sir Ziauddin Ahmad, 
suggested that we had been as haphazard as one picking chits from a 
lottery, in selecting those it,ems whlCh figure in the schedule to this Bill. 
I do not plead guilty to that charge for .1 moment, but even if it were true, 
I should say I was in very good company, because my impression is that 
the learned Doctor himself picks his points for debate more or less in 
the same fashion. Turning to, my Honourable friend, Mr. Griffiths, who 
made some very pertinent points, there is one that I should like to single 
out for special comment. He twitted us,-being in a position of greater 
freedom and less responsibilit,.-be twitted us with being a GovernJDent 
not given to expedition. May I remind him that he was taken by 
"business" from Government, and as such, in my judgment there is much 
to be said for a Government which can reinforce business with men like 
Mr. Griffiths. 

)[r. A. Aikman (Bengal: European): That's very rare. 

Sir Girja Shankar Bajpai: It is simply because the bus'iness com-
munity has not the good fortune to approach the' Government for officials 
in the numbers that it really needs them. 

Moving on to what I might call the serious part of the discussion the 
suggestion iS'that the Bill be circulated for the purpose of eliciting ~ . 
Whose opinion? (Interruption by Mr. M uhaJDmad Nauman.) I did not 
interrupt ~ ~ l  Member when ~ was speaking. 'The opinion 
of the ProvmClal ~  ~ Pr?v.mcial Governments are repre-

~ on. the ~  ~  by theIr Mmlstert'. My Honourable friend, 
Dr. SIr Zlauddm Ahmad, dId try to draw a distinction between Ministers 
and Governments, but I should have thought that under any democratic 
system a Minister .represents the Government. In any case, we are not 
prepared to go behmd the representative character of the Ministers. And 
l ~  as the majority of the l ~  that is to say, provincial repre-

sentatives, present at the meetmg of the Governing Body last Julv 
~  ~ l  in fav?ur of this particular measure, I submit th;t 

by ClrculatlOn we are not likely t{) get I'opular and official Government 
opinion different in any large measure from what we have secured already. 

Then, ~  comes the next party-the &griculturist. What is the basis of 
representatIve . ~ 1  \Vhy have an elective system? Simply 
because the mInIsters are suppof'.ed to represent constituencies formed on 
a fairly  wide franchise. That being the position, Sir-.J submit that we are 
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justified in assuming that the Ministers, when they expressed themselves 
in favour  of the proposal which we have put before the House, took fully 
into account, the opinions of their constituents, namely, the agriculturists. 

An Honourable Kember: Not at all. 

Sir Girja Shankar Bajpai: My Honourable friend is perfectly entitled 
to differ but I aJIl expressing my point of view. 

Then, t.he third point-made by my Honourable friend, Mr. Griffiths,...,-
was that this Bill was introduced into the House only a week 9.go, perhaps 
less than a week ago, and the House is now being called upon to express 
a verdict upon it. It really cannot be done, because there has not been 
time enough to exami.ne all the implications and complexities of the 
measure. Well, Sir, in the first place, I should like to point out that 
it is not because of our seeking that the Bill has come into the House 
rather late in the Session. There were one or two difficulties in getting 
the Bill ready and we could not overcome those difficulties earlier. 
Otherwise, the Bill would have been introduced earlier but the point that 
my friend, Mr. Griffiths, mMe, namely, that more time should be given 
to the House for the consideration of the -Bill is a perfectly valid point, 
and I am quite prepared to see that it receives the careful consideration 
of Government. Now, the objective which my friend, Mr. Griffiths, ha.s in 
view, in my humble judgment, cannot be achieved only by the process 
of circulation. As a matter of fact., if it is the House which has to h9.ve 
the time for a closer examination of the Bill, then I suggest the more 
regular and the more expeditious procedure is for the HOllse to have a 
Select Committee which would go into this Bill. And I, on behalf of 
Government, am prepared to give the House an aSSUr9.nce now that if 
such a motion is made, Government will be prepared to accept that 
motion. 

Now, Sir, that disposes of t.he main point as between circulation and 
immediate ~  of the Bill. But there are one or two other m9.jor 
points which I should like to deal with before I resume my seat. The 
first is the financial one-that Government wish to put this thing on a 
purely commercial or self-sufficient basis. That is not the idea. If my 
Honourable friend had done me the honour of listening to what I said in 
my opening speech, he would h9.ve observed that I said that Government 
would continue to pay, as they have paid so far, for the administrative 
staff of the Council which costs little over two lakhs a year. I also said 
that Government would continue to pay for sugar research, which in 
recent ye9.rs has consumed a considerable sum of money. Government 
have not said that once this Bill is placed on the Statute-book, they will 
enter into a compact with themselves, in no instance, hereafter to entertain 
any proposal that may come from the Council for additional assist9.nce. 
But the point to be borne in mind is this, that the demands of the Council 
have grown and the finances of Government have not progressively 
prospered. What is to happen in the circumstances? Either the work 
has to come to !1It end or as I already pointed out .  .  •  . 

An HOnourable Kember: Economy. 
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Sir Girja Shankar Bajpai: Yes, my Honourable friend will ~ ll  

economy at the expense of ~  servants ~  not at the. expense 
of anybody else. Now, Sir, the pomt I was making was that elther the 
work h!1s to come to an end or other means have to be found for supporting 
and financing the Imperial Council of Agricultural Research. 

Mr. Muhammad Nauman: The State should do it. 

Sir Girja Shanksr Bajpai: My Honourable friend says that the State 
should do it.. He seems to assume that we are doing something now which 
has never been done before. In the first place, I have already explained 
t.hat the St3te not merely has done it in the past to the extent of 85 lakhs 
of rupees but the State proposes to continue to do it to the extent of a 
considerable sum of money in the future also with regard to such matters 
as sugar and so on. But the other point to be borne in mind is that the 
principle of taxing agricult.ural commodities for the benefit of those parti-
cular commodities or research in those commodities h!ls already been 
accepted by this House. I mentioned three instances. I mentioned 
cotton, lac and coffee. Where on earth is the heresy in our sugggestillg 
that we should now take power unto ourselves in order to tax certain 
other commodities? 

Then, Sir, a great deal was said about the crushing burden th!1t this 
impost would throw upon the commodities that are exported. I do not 
propose at this stage to go into every it-em that constitut.es this list. I may 
say for the information of the Houge that the bulk of the 14 lakhs that 
we expect--incident311y, t.hat is not an undcr-estimate, if anything it is an 
over-estimate-we expect to get it from oil seeds and possibly from 
hides. Now, what is the position wit.h regard to oil seeds-let me 8ay-
groundnuts. The burden on the agriculturist will be 5'1 pies, a little 
over a pice, in other words, per maund of groundnuts exported. On 
linseed, it will be 5·8 pies per maund, on hides it will be 4'5 pies per 
20 pounds. Honestly we might have  our own particular points of view 
in order to develop an argument apd that is perfectly consistent with the 
rules of dialectics, but in making an appeal, in all fairness, to the 
conscience of Honourable Members, I thirik I can claim t·hat the figures 
I have given are not likely to have a cataclysmic effect upon the export 
trade in these particular commodities. 

Sir Syed Raza All: Does the Honourable Mem!Jer believe that the 
middleman will add on to the cost onlv the amount he has mentioned and 
no more? v 

Sir Girja Shankar Bajpai: If my Honourable friend were suggesting 
that there is no export of these co=odities now and that it is the 
imposition of the ~  duty which will start exports, then pOBBibly the 
exporter will have opportunities for manipulation. But, as it happens, 
the export trade is there all the time. And, ~  to such economic 
laws as I am familiar with, the result of levying the cess will be that, 
~  the worst, this will, in its entirety. be a burden on the agriculturist but 
m all likelihood it will be distributed between the consumer at the other 
end. between the middleman in this country and the cultivator. That. 
I thirik. is much more likely to be the position than anything else. 
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Sir, I do not ~  it is necessary to elaborate any further point. We 
ha.ve ~ .  made I~ l ~l  that the principle which we have adopted in 
thIs BIll already eXHlts In the Statut€. We recognise that the House 
has not had sufficient ~ to consider this and for this purpose we are 

~  to accept a motIon ~  Select Committee. But, for the rest, 
! thI?k we should really be dOIng great harm to the cause of agriculture 
In this ~  and to the Imperial Council of Agricultural Research if we 
~ ~ to resort to a moti?n for circulation, merely for the sake of eliciting 
OpInIOn, the trend of whICh can be confidently predicted already. 

Mr. r. E. lames (Madras: European): May I put a question to the 
Honourable Member? An apprehension has been expressed lest the ~  

which is raised by the duty on these commodities will be, if not explicit.ly, 
perhaps implicitly ear-marked for research with regard to those com-
modities. We should like to have a very categorical assurance that this 
money will be used generally on problems of research without any reference 
whatever to the source from which it comes. 

Sir Girja Shankar Baipai: I can give my Honourable friend that 
assurance immediately. Ours is not a narrow approach to the prosperity 
of the agriculturist. We do not think that the agriculturist is benefited 
by spending a certain proportion of income from a certain source upon !l. 
particular commodity. We shall spend this money or rather the Agri-
cultural Research Council will spend this money on those crops and those 
commodities which in their totality are expected to bring the maximum 
benefit to the agriculturist. 

Dr. Sir Ziauddln Ahmad: I wish to ask one more question. A cess is 
always administered by a statutory pri,:ate conur.itt.ee. Will this cess be 
administ€red by the GovernJIlent of IndIa or by a. Statutory Board? 

Sir Girja Sha.nkar Bajpai: Sir, the.cess will be collected by ~  agency 
of the Government and then it will be handed over to the Govermng Body 
of the' Imperial Council of Agricultural Research who will administer. it 
subject to such conditions as may be imposed by the Government of IndIa. 

Maulvt Muhammad Abdul Ghani: Sir, in view of the f:l,ssurance given 
by the Honourable Member and the fact that opinions will be collected 
through the administrative machinery, I beg leave of the House to with-
draw my motion. 

The motion was, by leave of the Assembly, withdrawn. 

Maulvl Muhammad Abdul Ghani: Sir, before I move my main motion, I 
seek the indulgence of the Chair to add a few names. I move: 

"That the Bill be referred to a Select Committee consisting of the Honourable 
Diwan Bahadur Sir A. Ramaswami Mudalisr, Sir Girja Shankar Bajpai, Khrm 
Bahadur Sir Abdul Hamid, Seth Sunderlal Daga, Mr. P. J. Griffiths. Sardar Sant 
Singh, Dr. SirZianddin Ahmad. Mr. Muhammad Azhar Ali. Shaikh Rafh,lddin 
Ahmad Sidd,iquee, Dr. R. D. Dalal, Pandit Krishna Kant Malaviya, Mr. Muhammad 
Nauman, Mr. l\amsay Scott. Mr. H. M. Abdullah, and the Mover. with instructions 
to report on 'or before the 21st June. 1940. and that the number of Members whose 
presence shall be neceBllary to constitute a me,eting of the Committee fhall be five." 
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Sir, I do DCl)t like 1;GI.ta1te up muck of. the. time ·of,the HOli.. l';was 
just going to say something on the merits of the Bill on the circulation 
iMtJ'o'b, bu't I was a'fr8id of the-Chaired I eould not do. The Schedule 
l ~ . ~ l  l~ i!' tou lOOK at clause 3, you will find 
that the ~  ,uuder the ~ .  absolute power to change it at 
any moment they Ja.J;e. T.lough:ihert. will be II-Schedule, the Schedule 
can be ~  at Imy time at ~l  sweet will of the Government. Sir, 
~  ~ . l  ~~ ~ l  and' ft is not desirable at all on our part 
to agree to such a kInd of thing. :Let us have a hard and fast rule." Legis-
lat.ion ought not to be ambiguous; it should be in cut and dried form, and 
I hope the Select Committee, the motion for which I have just moved, will 
-go into it and see that no h.a.rdship is caused to the agriculturist. Sir, 
one thing is missing from the Bill which ~ l-e8Tned friend,MauMna Zafar 
Ali Khan, had brought to the notice of the HOUSe while spea.lring on the 
circulation motion, viz., that the imports are not being touched. Why? 
This ~ . ~  the. ~  ~ l  imported: into the country .e.re not in a 
positioll: to bear ~  ~  of a ~ ~ down in the Bill. ;Why? Why 
"So much tavouritismt .. ~ . SQ ~  l . I ~ l treatment? Why are the 
poor people of India, going to be indirectly taxed and not the people of other 

~  , Thef,Lmust a+s0 c?D-tribut.e s<;>mething for the benefit of the poor 
peop'te Iiers, 8fl11 r flops the ~ 1  Coltnuittee will also ta.ke that into 
their consideration and see that something is done to tax the foreign im-
ports. With these words I move my motion. 

Ilr. J.. E. ~  ~ before YOUd put the motion. ,Play I move an 
amendment to the date? My Honourable ~  ion his original motion gave 
no indication of the date and he has now frQIll the floor of the 1Iouse given 
an indication; the date, I understand, is to be the 21st of June, I should 
like that for those words "the 21st of March" be substituted. 

The lIanoutable Sir iluliatHitiad Z'a.trullab 1than (Leader of the House) ~ 
"On or before" -.those are the woi-dd. 

Mr. p. E • .James: There is a psychology about that date. 

The  Honourable Sir Muhammad Za.frullah Khan: If a report is to be 
laid .on ~ ~ l  on or RefC¥'e the .21st of .J ~  . it must be done in the 
~ I  otherwise, the direction ca.nnot be complied with. 

JIr. P. E. James: Suppo$ing the report isla.id on the table on the last 
dfty of the' Session, then in point of fact that will be postponing the issue 
till the next Session? 

The Bdaounble tir lruitailiuI4 ~ . I  Kha.n: It will be laid on the 
table as soon 8S it is ready, t.1id it caIi.fiot be laid on ihe table before it is 
ready. 

, ,1l1'.1' ••• lm1ei: Is tny Hanoui-able frletid going to be Chairman of the 
Coininittee? 

~  Honourable Sir J(UhlUDmad Za.fruIlah Khan: Yes, but I regret my 
l 1 1~ fmIid is'DO't Ml l ~. 

B 
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.JIr. Deputy President (M;r. Akhil Chandra Datta): Amendment moved: 

"That the Bill bel'eferred to a Select Committee aonaiating of the Honourabllt 
Diwan Bahadur Sir A. Ramaswami Mudaliar, Sir Girja Shankar Bajpai, Khan 
Bahadur Sir Abdul Hamid, Seth Sunderlal Daga, Mr. P. J. Griffiths, Sardar Bam 

I Singh, Dr. Sir L:iauddin Ahmad, Mr. Muhammad . Ashar.Ali, Shaikh Rafiuddin 
.Ahmad Siddiquee, Dr. R. D. Dalal, Pandit Krishna Kant MaJaviya, Mr. Muhammad 
Nauman, Mr. Ramsay Scott, Mr. H. M. Abdullah and the Mover •. with instructions 
to report on or before the 21st June, 1940, and that the number of Members whose 
presence .shall be neceBBary to constitute & meeting of the ·Committee shall be five." 

(Mr. Muhammad Azhar Ali rose to speak.) 

Mr. Deputy President (Mr. Akhil Chandra Datta): Does the Honourable 
M.ember wish to oppose the motion? 

JIr. lIuhammad Ashar All (Lucknow a.nd Fyzabad Divisions: :Muham-
madan Rural): It is not a question of opposing, but it is a question of 
honour to me that I should speak on this motion today. 

Mr. Deputy President (Mr. Akhil Oha.ndra Datta): :Mr. }.{uhammad 
Azhar Ali. 

lIr. lIubammacl Ashar Ali: Sir, being a M;ember of t.he Governing Body 
-and being a.n elected Member of this House, it was my duty on the first 
motion when it came before the House to have stood up and said something. 
But I thought that it was proper and better for me to speak on the Select. 
Committee motion. The reason for arriving at that decision was that there 
is an impression in the House that perhaps their representative on the 
Governing Body does not do his duty properly. As my Honourable friend, 
l\lr. Paliwal, who is a member of the Congress Party, is not here, it is my 
duty to explain to the House the circumstances under which this Bill was 
brought before the Governing Body of the Imperial Council of Agricultural 
Research. If I do not state the full facts before the House now, it will 
be a dereliction of duty on my part. It is a matter of regret to me that. 
my friend, Mr. Paliwal, is not in the House now. Unfortunately, his 
whole Party is absent. 

Sir, when this question came before the Governing Body, your repre-
sentative was there as has been pointed out by the Maulana Sahib, and I 
gave him this hint a.nd I am prepared to admit it. Your representative did 
not agree and did not give his consent to this Bill. It was a matter of great 
regret to everyone of us who were popular representatives on the Govern-
ing Body, whether they ca.me from the Provinces or they were Ministers or 
they were the representatives of the Indian agriculture, that such a pro-
posal was brought before that body. My friend, Sir Girja. Shankar Bajpai, 
may be right in saying t.hat some of .the Ministers supported the proposal, 
but I am prepared to say on the floor of the House that two or three of the 
Cor.gress Ministers differed amongst themselves. One of them supported 
.tllil proposal and others did not support it. I /;Lm prepared. to give the 
names, but I know that it is invidious to give names, and therefore, I will 
Ilot mention their names. ' 

Sardar Sant Singh: What waathe position taken up by the Punjab? 
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Mr. Muhammad Ashar .All: I am not prepared to say all that: As the 
.:IIouse knows, ~ the ~ Body of the .Imperial Council of Agricul-
·turalResearch, non-official Members count very little. Tnere is a regular 
phalanx of officials on the Governing' Body. There are the representatives 
..of so wany Departments, such as, the Marketing I>eplI.rtment, the Hus-
bandry Department, the Agricultural Department. .  . .' 
. 

Sir Glrja Shankar Bajpai: I hope my Honourable friend will excuse me 
for interrupting him, but in so far as the Governing Body is concerned, 
. ·.the Husbandry Department, as he calls it, is not represented on it. 

Mr. Muhammad Azhar Ali: It is a very good point for a joke, but the 
. fact remains that there are 80 many representatives of various Departments 
-on the Governing Body, and there are only two of us to represent this big 
Assembly. Then, there are also the representatives of Indian States on it, 
and we all know the conditions that prevail in the Indian States. It is not 
'for me to explain those conditions to the House. But I remember very 
vividly that those friends who spoke on this Bill said that it was a great 
;pity that during the beneficent term of His Excellency Lord Linlithgow 
it was not found possible to grant a paltry sum of 25 lakhs to the Imperial 
Council of Agricultural Research. Everyone remarked that the Viceroy 
had the interests of agriculture at heart and this he was saying from the 
TIJoment he landed in this country and yet it was not found possible to 
:grant a paltry sum of 25 lakhs-especially when the Government are prepared 
to spend lakhs and lakhs and crores and crores on so many other things. 
Sir, we cannot understand the vagaries on the part of the Government when 
tbey refuse to sanction money for such objects as the present one. .It is 
. for the Government  themselves to find out, if they are conscientious and 
if they are honest, why on occasions such as these they do not come forward 
t·o help the cause of India. We have on the Governing Body the Ministers 
from the various Provinces and 'also the representatives of practically all 
the big States. The 'representatives of the States could easily approach 
their own Governments and ask them to subscribe to the funds of the 
Imperial Council of Agricultural Research. Why should the poor Indian 
-agriculturist alone be asked to bear this burden? We do not blame the 
. Department or the Imperial Council of Agricultural Research for this trans-
:action, but we simply say that it is the fault of the Finance Member not 
to have been able to find this small sum for the Council. 

There is also an air of suspicion about the work 0:' the Imperial Council 
of Agricultural Research, and it is my duty to enlighten the House on that 
'subject also. As a member of the Governing Body, it was my duty to 
watch the interests of the people of India and to see how their money was 
being spent. If I had found that the money was not properly spent, it 
"Would have been my first duty to come to this House and point out to them 
what was happening. In fact, I am prelJared to say on the floor of the 
House to convince my friends that the Imperial Council of AgriculturaJ 
Research is safeguarding the interests of the agriculturist to a great ext.ent. 

Now, Sir, 'if the House will bear with me, I shall enlighten the House 
about the kind of work which we. have done in that Governing 

, P.M. Body .. I should like .to assure the House that we ~ not wasting 
'<lur time there. I would never have remained on the Governmg Body as 
the representative of the House if there was no work to be done ~  I 
'ha.ve noted down a few of the questioIlB which the Imperial Coun.cil of _ 
.Agricultura.l Research interested itself in. It was Qn the representatIOn of 
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~  Governing Body of the .Imperi8.l COlinei'l, 'qf . ~ l l :tte'Se'8.rch that 
the Government of India ..Jere induced td dtder an enquiry through the-
'lariff Board in J:egard totlie question ~ arty protection should be, 
given to the Indian sugar ~ . Aa,.a rel!u1t of this . Tariff :B9srd's re-
commendations, the -Sugar Industry Priltecti()1'!' AClt, 19S2,wa's passed'. 
Now, Sir, do you ~ that it was ordinary work. It was really lI. great 
pt'rformance of the 1. C. A. R', 

Now, again take the efforts af the 1. C. A, R. on the question of ~ l . 

the locust menace. Every one knows the great damage done by locusts te>-
the crops in India. To taekle this ~ meant a ooIossa.lwork ,&ad till now 
nobody has attended to this work except the I. C. A. R. 

Dr. Sir Ziauddill Ahmad: Every patlwari was domg tha.t work. 

Mr. K1lhammacl Ashar Ali: The work which the patwari was supposed 
to have been doing is nothing compared to the scale on which the I. C. 
A. n. is doing this duty. It was owing to the swift action t.aken by the-
Council in concerting measures for the control of locusts, and getting them 
as widely adopted as possible that l80khs and lakhs of rupees worth of 
crops were saved in 1929-30 and the following years. It was further, as a.. 
result of the research undertaken by it, that the Locust Warning Organisa-
tion has been permanently taken over by the Central Government. Can. 
any patwari do this amount of work? No patwari could approach the. 
Central Government to take up this work. 

r need not say anything ,about wheat rust. That iii Ii. very big sribject. 
l will say something which .the 1. C. A. R. has done with regard to rice. 
The 1. C. A. R. has been financing a chain of research stations in India. 
devoted to work on improving ,the varieties and yield of paddy and the 
connected manurial, cultural and irrigationti-ials. Varietal trials have 
resulted in the discovery of a large number of improved strains all over, 
both heavy yielding and of better quality. A number of improved varieties 
havE, been introduced. Assuming the improved varieties give ten per cent. 
m()re yield, thE1 increase in the area under such varieties from 3,667,097 
acres in 1935-36 to 4,569,994 acres in 1936-37 means ~  excess return of 
about Rs. 41 millions a year, calculating ;J.t an extra yield of 25 maunds 
of paddy per acre at Rs. 2 per maund. 

I come now to tobac<:o. By Virginia types replacing Natutypes, the 
cultivators get an extra return of Es. 200 per acre. In Guntur with 80,000 
acres under Virginia types, the gain is 160 lakhs of rupees while for Mysore 
alld all other areas combined, the gain will be Rs. 1t crores annually. 
Now, I come to the point on which my Honourable friend, Sir Girjll 

Shankar .~  had a joke, that is about animal husbandry. The work 
Qll the animal husbandry side is so, designed as to give the stock breeder a 
better return on his outlay. Comprehensive research in regax.d to animal 
diseases, animal nutrition and animal breeding have benefited all parts of' 
the country. For example, by improved mea.sures designed to secure im-
mlll,lisation against rinderpest diseli.se and to save animals from 
deilth .from the ~  ~  a ~  of 110'5 lakhs may 
be estunated. By, ~  ,dIrected agluDst the loSs in milk yield 
due, to foot ,and I?outh dise!ise ~ saving of ,Re. 18'5 crates rb.8'S be sm 
to have been achteved. I lriibnnofi, Sir, these ate Dot; Binall achieve--
ments. M I 8lreli.dY said, if I foUnd -£lisii iiij wdPli #-9;8 ti'Iltlsaeted in the. 
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I. C. A. R. meetings, I would have at once resigned from its Governing 
Body. As I said i.n the very beginning, lots of money are wasted in other 
Departments of the Government of India. This Department, though it 
muy be said to be a Department of the Government of India, yet this much 
I may tell you that there are representatives of the Indian States, there are 
representatives of the Provincial ~  there ~  a representative 
of this Assembly to look after the busmess to a certam extent of the 1. 
C. A. R. I, therefore, submit to the House that we are not wasting our 
time there. If it were so, it would be better to recall your representative 
from that Governing Body. With these remarks, I support the motion for 
referring the Bill to the Select Committee. . 

1Itr. Deputy PreSident (Mr. Akhil Chandra Datta): The question is: 
"That the Bill be referred to a Select Committee consisting of the Honour&ble 

Diwan Bahadur sit A. Ramaswami Mudaliar, Sir Girja Shankar Bajpai, Khan 
Bahadur Sir Abdul Hamid, Seth Sunderlal Daga, Mr. P. J. Griffiths, Sardar But 
Singh, Dr. Sir Ziauddin Ahmad, Mr. Muhammad Azhar Ali, Shaikh kafluddin 
Ahmad Siddiquee, Dr. R. D. Dalal, Pandit Krishna Kant Malaviya, Mr. Muhammad 
Nauman, Mr. Ramsay Scott, Mr. H. M. Abdullah, and the Mover, with instructions 
to report on or before the 21st June, 1940, and that the number of Members whose 
presence shan be necessary to constitute a meeting of the Committee shall be five" 

The motiOn was adopted. 

The Assembly then adjourned till Eleven of the Clock on Friday, the 
8th March, 1940. 
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